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I .. EGISLATI VE ASSEMBJ .. Y. 

Tut:,day, 2lith March, 1930. 

1'be Assembly met ;in the A88embly Chamber of the Council HoUle 
:at Eleven of the Clock. Mr. President in the Chair. 

SHORT NOTICE QUESTIONS AND ANSWERS. 

TKB Oa .. '1' INDu. PJDrnumLA. RAn.wA.Y STBlD. 

Kr. II. I . .ADey: (i) WiJJ Government be pleased to give approximately 
"the number ()f strikera who had reRumed duty on or before 15th March, 
giving 8epllrflte figureR for personA employed in the workshops, and on the 
'Great Indinn . ~I  Railway line? 

(ii) ~  Government be pleased to st&te whether the Uailway Board 
"hnd, soon after the declaration of the strike, issued anv instructions to 
Uw Agl'nt, Great,lndiun PeninsulA nuilway, not to empioy, as far at4 pos-
sible, any pel"8OnF.l 68 permanent servants to fill vacancies caused by the 
'atrike? 

(iii) Was the Railway Board kept duly infonned by the Agent from week 
"t.(1 w(.'Ck regarding the number of posts filled. permanently and tem ~  

(iv) Did the Railway Board inl>truct the Agent to keep a register show-
ing the number of persons employed as permanent and. temporary aepa-
rately to fiJI the vacancies with the dates of the employment of auch 
persons'! 

(v) wm Government be pleased to state: 
(a) whether the members of the All·India Railwaymen's Feder&tion 

whQ carried on negotiations with the Honourable the Mem· 
.her for Commerce and Railwavs and the Members of. the Rail· 
way Board from 27th February to let of Maroh, were given 
to undenltand that the t-otal number of poste permanently 
fined would in an probability not exceed 500; and 

(fi) whether the comparatively small figure of permanently filled 
posts then given out ~ not one of the most important con-
ahteration8 which weighed with them in accepting the con-
dition in the Government mmu u~ of 1st March. 1980. 
relating to reinRtatement of strikers 'I 

(vi) ArEl Oovernmenl nWIIJ:'e of the fact that the responsible Railway oBi· 
-cers on inquines by iIOJJle of the office·bearera·of the Great Indian Penin-
8Ula Raidwaymen '", Union are alleged t.o have given out that the DUDlber 
-of pCI'ROnR employed as permanent to fiIJ up vacancies of the strikers waa 
npproximately 8.000? 

( 2.03 ) 
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(vii) Are Government aware of the fact that the above statemeut alleged: 
to have been made bv these responsible Railway officers has dissuaded the 
m ~t  of strikers from joining their duty on the 15th Marcili, the da.te-
fixed In the Government Communique as the last date for striikers to join 
their duty? 

(viii) Has the attention of the Government been drawn to the Free 
Press telegram published in the Hindu..tan Times, dated the 19th March,. 
1930, under the head .. Authorities Refusal", to the effect that the Great 
Indian Peninsula RaHwaymen's Union Office has received telegrams from 
several important centres on the line, such as Badnem, BhusaV'al, Harsi, 
Manmad, Shahabad, Sholapur and other places, that the railway authori-
ties had refused employment to the strikers who offered themse'lves to' 
join the duty on the 15th Murch and the 16th March and 5nsisted on them 
to vacate quarters first? 

(ix) Hus the attention of Government, been drawn to the telegram Rent 
by the Special Correspondent of The Tim88 oj Indi" and published illl 
the issue of t ~ paper on, March l7tll, 1980" to the effect that the raH-
way ut~~ t e . t Nagput- had .beta.out-s ·hope. of entertaining only ten 
~  ce ~. of the .strikers t e.~e,. as most of the vacant posts had been 'per-

manently filleli? . ._... .' ": !, " 
(x) (Ja) Are Government aware tha.t ~ e cQnduct of the railway authorities, 

in ~ u g  re,instatement has created widespread discontent nnd diRsatis-
fe.ction? 

(b) Is the attention of the Government Lnvited to the telegram, pub-
lishing the decision of the Strike Committee held at Bombay on the 16th 
l.farch, exhorting the strJkers t,o continue the strike and offer peaceful 
Satyugraha and ca.rry on mass picketting so as to induce the loyalists to 
join their ranks? 

(xi) (ja) Will Government be pleased to state if the,Y propose to take-
such steps to further extend the period for the strikers to join by 10 days. 
and instruct, the Railway Agent and Divisional Officers subordinate to him, 
in ch!Lrge of different diviRions of the Great Indian Peninsula Railway, to 
re-instate a'lI those who offer t,hemselves for joining the duty within the 
sflme penod? 

(b) If not, will they be pleased to state what other steps they propose· 
to take to remove the a.pprehension which dissuades the strikers from 
offering themselves for ~ g the duty and thus putting an end to the 
present undeSirable sta.te? 

(xii) Will Government be plBosed to state: 
(,et) Whether they have received a telegram from Messrs. Jinwalla. 

and Rwkar to the effect that the Agent, Great Indian Penin-
sula RaHway, is withholding J ILDuary wages of Parel and 
Matllnga. WorkRhops men and other strikers; and 

(b) Who.t steps they propose to take with a view to see that the 
wages of the strikers for the month of J nnuary are imme-
diately pRoid and their fnmHy members RRved from starvation? 

The Honour,tile Sir George lta.lny: (i) As the 15th March WI\R .a holiday 
and the 16th Sundoy, the offer contained in the Government of IndiA 
communique of the 1st of 1\far('h. which fixed the latest dnte liP to which 
the. men who offered to return to dllty would be reinstaten nT ~e  on rL 
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waiting list, WlH\ kept open until the 17th March. Up to and including 
tbe 17th March, about 10,900 men applied for reinstatement; 4,850 have 
been reinstated, about 4.1'\00 placed on the waj·ting list and about 1,500 
have not yet been placed on the waiting list because they have not 
vacated their quarters. Of the men on the waiting list 2,500 can be re-
instated within the next two weeks. 

In addition, 1,500 engineering gangmen, who did not apply for rein-
statement, could be reinstated within n .very short period. 

These figures do not include workshop stuff. 'l1tetotul staff employed 
lD thl:! workshops at Mlltunga, Parel and Jhansi is about 18,000 men. Up 
to the 17th March 1,200 men had resumed dutv. But since then there 
bas been an lmprovement in the Jhansi ~ , and on the 22nd of 
March 3,413 111en, that is td say, practicaJly the entire establiBlhment, had 
resumed work at Jhansi. On the 24th, however, the Jhansi figure had 
dropped to 1,049. On the 22nd March there were 75 men at work at 
Katunga and 7g.Q at 'PArel. 
« . 
; .' (ii) On the 12th February tho Railway Board advised the Agent that! 
a1though they must leave the question of filling vacancies permanently to 
his discret\on, they considered that Ilew recruits should only be taken oil. 
in sucb numbers 8S were absolutelv necessary for the maintenance of 
essential services. ". 

(iii) No. 
(iv) No. 

(v) (Ja) No. 
(b) Does not arise. 

(vi) On the 6th March the Agent, Great Indian Peninsula HaHway, 
gave an ~ te e  to Mr. Kher of Jhansi fit the request of Mr. Darling, 
Collector of Jhana.i. Mr. Kher did not interview the Agent in his capacity 
8S an office bearer of the Great Indian Peninsula Railwaymen's Union. 
The Agent tdld him that, a.s far B8 he was aware, about 8,000 posts had 
been filled. 

(vii) Government do not c ~e  that this statement had any real 
effect on the situation, but are aware that some of the Union leaders have 
attempted to use it RB a lever to dissuade the men from offering to re-
burn to duty. 

(viii) Government have seen the press telegram referred to by the 
Honourable Member. A number of men. of whom about 1,500 were in 
the Transportation Depsrtment, on application for reinstatement were 
uked by the R8lilway to vacate their quarters, as their original posts had 
been permanently filled and re-employment either could not be found for 
them at once, or <'ould not be found at t.he st.ntions where they were employ-
ed previous to going on strike. They were asked to vacate their quart.erR all 
8 preliminary to their names being ent.ered on the waiting list. 

(ix) Government have seen the telegram refeITed to. From informa-
tion at prCF;ent RVl1ilRbl£- only 10 pf'r c('nt. of those who went on strikE' at 
Nagpur can be taken on again at that station. but it ill expected that 

.2 • 
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all who have offered to resume duty before tbp. 17th M.arch will be absorbed 
at other statioD •. 

(xl) (kl) No. 

(b) Yes. 

. 

(xi) ~  and (h). Government, do not propose to extend beyond t ~ 
17th March the undertaking given in their communique of the 1st March 
that an employe who went on strike and who offered to return to duty by 
the preH(lribed date and who could not be taken on because his post had 
been permanently filled, would be put on the waiting list Rnd reinstated 
at the et'Irliest, pOl'll'lible moment. They propose in respect of posts other 
thaw t ~e in tlw worbhops to instruct the Agent, Great. Indian Peninsula 
Rnilway, lIOW to proceed to fill permanently all posts held by men who went 
on 8t.rike Hnd who did not offf'r to return to dutv on or before the 17th 
March. In ti)·ling 8uc."h "arancies the men on the waiting list will have 
the first daim to re-engagement, and persons who went on strike but 8l'8 
not on the waiting list will be consioered eligibJe for employment with 
othor applicants. Further,the Railway Administration wi11 be irutructed 
not. to e u~e to take hack into service any em ~ merely because he 
went on strIke. 

I would like to add that as a concession t.o t.he employes who offered 
t.o return to duty by the 15th March Government ngreed on the 15th March 
to 1I proposal from the Agent, Great Indian Penimm\a Hnilway, that men 
who ofl'l'!'cd to retum t.o duty on or before the 17th March und have been pllt 
on thE wnithlg list ~c u e their posts were permnnently filled should he 
granted nil the leave they were entitled to on the day they proceeded 011 
strikl\ t·he Jeuve to ('onmwllce from the dnte the employe's name waR 
placed on the wa,iting list. 

The position in regtml to the workshops is different, and Govemmen* 
pl"Opose to consider the question of aboli'Shing aU posts in the workshops 
which have for some considerable time been retained in excese of require-
ment,R, merelv because it was not considered desirable to dispense with 
the Rervices ;'f fl. considerable number of men all at once. Further, the 
'quest,lon of. Ahutting down the workshops for 8 time will have to be taken. 
into eonsideration BS it is not possible to work the shops efficient'ly and 
cconomiclIll.\ unless n sufficient number of qualified men'is available for 
work. 

(xi') 0) Yes. 
(b) Payment of wages due was not withheld by the Ra.ilway. Ali wage. 

were l\vnilable for payment on the nonna} dates, but in BOrne cases the 
strikers neglected to take payment. This was the case to a large exten' 
at Parel and Matunga shops, where the men were prevented by the strike 
organisation from tnking payment. As soon a8. it became apparent to the 
HailwRV thn.t the han on the men receiving wages was lift·ed by the strike 
lel,clers' 1\ special pRV day WR.A RTranged nnd most of the men received their 
J nnuary wages; but t ~  refused to t,ske pay for the days they worked ill 
February. although this was specificnll;v offered to them. 

Xr. If. O. Kelkar: SlIppromenta.ry question, Sir. 
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fte Honourable Sir George lta1Dy: There is one more short notice 
question on the same subject nnd it might be for the convenience of the 
House if I allswer that before the supplementary questions lire asked. 

Kr. Preflldent: Diwan Chaman Lall. .. 
Diwan Ohamail Lall: (i) Will Government be pleased to stnte: 

~  t.he number of strikers involved in the last Great Indian Penin-
sula. Railway strike? 

(b) the number of workshopmen involved ~  the strike in all the 
~  of the Great Indian Peninsula Hailway separate1y'! 

and 
(0) the number of strikers, apart from workshopmcn, involved divi-

sion by division? 
(ii) Will Government state whether they agreed to ~ t t  a·lI strikers 

immediately except those whose posts were permanently filled up? 
(iii) Will Government stllte the: 

(.a) criterion for est.u,blishing whether or not a post had been permn-
nently filled; 

(b) method of scrutiny for estahlishii,ng as It faot whether or not 8 
. post has been filled up; 

(c) number of such posts thus filled in the (i) workshops, (ii) in 
other departments ~ 

(iv) Will Government state the t t ~ number of strikers who have been 
(;a) ref\lsed reinstatement ~mme te  

(b) whose names have not been entered on the waiting Jist; and 
(c) the number, who in spite of the settlement arrived at between 

the Railwaymen's Federation Rnd the Railwa.y Bonrd ha.ve 
been asked to vl\cate their quarters? 

(v) Is it a fact that Government, as It result 01 further negotiations by 
us with (VIde 01)' letter of the 11th March addrel'sed to the Honourable 
Sir George Hainy) Members of the Railway Board have I\ccepted the sug-
gestion: 

(11) to treat theRe strikers who have not been taken back hnme-
diately, as on leave for the period of ~e e due; 

(b) to reinstate all the strikers within H shorter period an-
ticipated in the statement issued by the Government of 
India on the 1st March, 1930; 

(c) to permit t,he st,rikers to report to duty even lifter the date men-
tioned in the communique of hit Mnrch, ]1)30. and 15th of 
March; 

(d) to Rllow subsist.eoce allowance to the men for the period of 
unemployment from the day of offer to resume nnd Actunl 
resumption; ond 

(e) that so-called pennanent hands a1rendy employed' during the 
strike should be put on the waiting list nnd the Rtrikers im-
mediately re-engaged? 
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(vi) Will Government state the shortest possible period in which all the 
str:kers not so far reinstated will be taken back to work, and whether Gov-
ernment have decided to reJnRtate at 'least 50 per cent. in March, 25 per 
('ent.. in April and 25 per cent. by the end of May? 

• 
The Honourable Sir George lI.alny: (i) The position yaried from day to 

dllY· The figures I give are for the 11th March: . 
~  81,792. 

(b) :Parel 3,347, Matunga 4,702. Jhansi 4,171, Manmad 397, a total 
of 12,617. 

(c) JO,145. 
J rcgtd that figures are only available by departments and not by divi-

l';iODfl. 1:.!,07a were in the Transportation ond 3,985 in the Engineering 
Delll\ rtrm'n t. 

(ii) Yes, provided the employe offered to return to duty on or before the 
15th March, a date which was subsequently extended to the 17th March, 
and was not discharged for other reasons than the strike. 

(iii) (a) The criterion is whether an offer of permanent ernployment, 
either written or verbal, was made, subject of course to the applicant 
passing any prescribed me c ~ or other test within a reasonable time. 

(b) This must obviously be detennine4 ~  the evidence -of the officer 
who waR competent to fill each post as to the nature of t.he offer made by 
him. 

(c) Up to the] lth March, in the workRhops 13. elsewhere 14,072. 
(iv) The number of strikers, othel' than workshop s.taff, .who offered to 

return to duty ond were not immediately reinstated is about 6,000. The 
number of strikers, other than workshop staff, who have not offered 
to return to duty and whose names have consequently J.lot been entered Oil 
the wa.iting list is approximately 8,000. With regard to the number of 
men who have been asked to vacate their quart erR T would refer the Hon· 
ourable Member to the reply I have given to part (viii) of Mr. Aney'f, 
quest;on. I would remind him. however, t.hat, thiB point does not find h 
place in the terms offered to men to retum to duty as announced after my 
meeting with the repreRentntives of the All·Inaia RRilwaymen'R Feaera-
tion. 

With regard to workAlhop staff I am not aware that any man who has 
oflered to return up to the 17th March hRR been refused reinstatp.ment, 
:md ir'" t ~.~e circumstances the arrangementR with r('gard to the waiting list 
have not had to be brought into force. I have received no infom1nt.ion 
t,hat Rny of the workshop staff have been asked to VACate their quart,ers. 

(v) ~  A recommendation t,o this effect wit,h regard to men who offered 
to return to dlltv on or before March t.he 17t"b was made hv the Agent of 
the Great I ~  Peninsula Railway nnd Q(lccptea by the Govmnment 
of Indi(l,. 

(b) Since, if the men offered to return to dut.v on the terms ~ u ce  
in the communique of March the lsb, the Government of Ind1a were 
anxi'ous to re-employ them in as Ahort R time as possible the methods by 
which thiR cou1d be done were carefully explored from the 1st of Marcb 
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·onwaros; and by extending the arrangements announced in the commu-
:nique to other lines it Reems possible that practlically all men on the wait-
ing list may be taken back within a shorter period than was suggested, 
WI'hen I met the representatives of the All-India Railwaymen's Federation. 

(c) The date has been  extended to March the 17th for reasons whioh I 
.explained dn answer to Mr. Aney. 

(d) No. 

(e) No. 

(vI) I um afruid it is not possible to state exactly what the period will 
tie within which all strikers who' offered to return to duty on or before 
March j,he 17th enn be reinstated, but I can assure t,ha Honourable Mem, 
ber thllt Government ure anxious that this peniod should be as short 81 
'pOFlsible. T ('an give no further definite infonnation 9S to the numbel'l 
likely to be l'einRtuted than I have already given in r£lply t() Mr. Aney. 

Dlwan Oh&man Lall:Ma.y I ul:!k the Honourable Member whether it 
was a tenn of the ngremnent between thl;\ Railwaymen's Federation and 
.the Hllilwu,Y Board that the workers who offered for rejinstatement should 
he asked to vacllte their quurters before they coultl be put on the wuiting 
list" and if that Will;'. not a term of the agreement, why WIlS this condition 
.put before them? . 

The Honourable Sir George Bainy: No, Sir. That, as 1 have already 
stuted, WIIS not· mentioned in the ngretlment ut a'll. But quite clearly, 1£ 
a mun is on the waiting list vmiting for an appointment. to be offered to 
him, /lod his post hus been permanently filled, his quarters must be placed 
at the disposal of t,he permllnent incumbent. The reason why these 
quarters are provJded is thllt it is necessary for the mllnto live near his 
'Work. 

Diwan Ohaman Lall: Mu\ 1 uRk the Honourable 11ember whet.her it 
is not a fact that 0I1e of the tenns of the settlement was that there u~  
be no vict;imislttion, lind whether he would not consider thnt this action, 
tfiken by the loelll officials g ~ men offering for reinstatement, namely, 
that they should first vllcnte their quarters before their names could be put 
<>n the wu,iting list, was a measure of victimisa.tioo? 

The Honourable Str George It&'1ny: No, Sir. It was not a measure of 
victimisntion at all. It is merely this, that in order that the work of the 
Railway ma.ybe carried on, the men who have been pennanently appointed 
io certain posts should not, be deprived of their quarters. 

Dlwan Ohaman LaU: Mav I Bsk, Sir, whet,her the HonolU'Bble Mem-
her would not have considered it advisfthle to consult t.he RBilwaymen's 
Federa.t.ion before it, was m ~ a condit,ion precedent. to t.he reinstatement 
'Of these men l' ' 

The Honourable Sir George ltalny: No, Sir. r think this is It matter 
of lin ordinary businesR alTangement. necessary in order t.hat the work of 
:the RailWAY should go on. 

Diwan Ohaman Lall: May T ask. Sir, whethflr it is not a faot that tJie 
gentlemen who negotiAted with the HonourAble Member were under the 
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:mpression that the total number of men whose posh hRve been pettn!.l.' 
Jlently fined would certainly not exceed 8,000, and whether ~t is a fBot, 
which has now been discovered, that the toto:l number of posts permanElntly 
filled is 14,000 odd? 

The Honourable Sir Georg' Balny: I am not in a. position to snv what; 
the impression WBS in the minds of those whom I interviewed on the 28t.h 
l"ebruary and on the 1st March, but I am quite willing to believe that they 
thought that the number was a great deal less than 14,000. 

Dlwan Ohamau Lall: l\IUY 1 ask the Honomnble Member whether :t 
is not Il very serious matter that the representntives of the Railwaymen's 
Federation, who went t.o negotiate with the Honourable 1\'lember, ~ e 

definitely under the itHpression, and that impression was com'eyed to them 
by one of the Members of the Rnilwny ROArd, that the number, a8 the." 
understood from t,hnt Member, would not exceed 3,000? If that was the 
position, does it not materinlly nffect the basis of the negotiation? 

The llonoVlable Sir Georle B.&1Dy: No, Sir. The position at the tima 
of the interview was this, that the members of the deputation first asked 
that we should uudertu.kc to tnke bllck the men within 1\ certain definit .. 
period. That we were unable to do, and I think 1 am correct in saying 
that, from our side of the table, nt the interview no figllre wns mentioned. 
As regards what the Honournble Member hns Raid about t !~ figure given 
to him h,v u Member of the RnilwlIJ Hoord, that cannot have been givl'u 
to him immediat.ely before the interview because, before thllt date, we hlld 
already received " higher figure thlln thnt from the Aglmt of the Grea. 
Indilln e ~u  Railwn,v. 

Dlwan ChamlUl Lall: Mllv T ask the HonoUl'lIulc Memher, Sir, wheth,'r 
he is chaHenging my staten;ellt that thnt figure WflS given to me by II 

Member of the Hailwav Bonrd? Mn v t rNnind the Honourable Member 
that I rim definitely ~ e t g that, 'before we entered into negotintiona 
with the Iillilwu;v Bonrd, 1\ figure of 2,900 odd was actually conveyed to UI 
by 0 Member of the Railwny Board, Rnd that no higher figure v;as ever 
mentioned to us before we stllrted eg t. t, ~  

The Honourable Sir Georg' Balny: As I have ahead." said, So f(\1' ,1& 
this particular Member of t,he Raitway Board is. concemecl, hiM statement 
is that that figure wns given to t,be Honourllble Member severlll day.s he-
fore the interview Rnd not in Rny way A!I n figure to be used at tll(l mt,cr-

view. 

DlwlUl Ohaman Lall: DoeR t,he Honourable Member realise that the-
finure that was given to me and to other memberf.l of the deputation that 
~ ~,  t.be Honourable Member was n figure given to UFl, either on the da.y 
the deputation met the HonourAble Member or the day bafor.e, ,Rnd t~ t 
no other fig'llre ~ evpr given to Ilf.l before we Rtarted negotlntlOnf! With 

• the Honourllble Member? 

The Honourable Sir George B.ainy: No. Sir. I CAnnot admit that the 
figure WIlS given either on the day of the int.erview or on the dn.v befere, 
Rnd my Honourable friend will remember that. IIlthough I WRR preIlRH(t-
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several times at the interview, I declined pers;stently to quote any figure 
l\tl the intervie-w. . 

Diwan Ohaman L&ll: May I llsk the Honourable Member whether it is 
not a fact thnt, although the st,ulement that he has now made about him-· 
self is perfectly correct, the other st,atement is also correct, s':1d 'Yill the 
Honourable Member he prepared sHU to challenge my veracIty m the 
matter? 

The Honourable Sir George :Rainy: 1 have Rlready SHiel that the figure 
that the Honourable Member has mentioned was given to him in conver-
sat.ion f;l1Yl'rnl dny,; enrlit·r nncl was not given to h;m on the clay of the 
interview or thp 'rlny l)('fOl'(' tIll' int.erview. 

DlwlUl Ohaman Lall: Is the Hononrnblp Membcr awnre that it was not 
fI .]uest,jon or !,f·veral days earlier? The negotiiltions !ltarted aud were 
tcomplMed wIthin ab()ut five ChYR, ilnd therefore there could b" no question 
of giving thc flgure 8('\'('rnl dn.'.';; parlier? 

The Honourable ~,  George Rainy: It it> not, within 111." recollection, 
Sir t.hlll, the pt'!'iod WHf! 80 short 118 that. My recollection ~ that con-
versutiollS were going on for 1\ longer period than that. 

Diwan Ohaman Lall: :\luy I IH,k the Honourable Melllber whether ho 
ii'i awnre tltll! (.he cnll\'ersati'ous wit.h regard to these penlllmently filled 
posts did not, last 1Il0W thull four 01' at the outside five nuys, and that t ~ 
fgure could not possibly have been given several days e~ e  Is the 
HOllourubhl Member aware of that? 

The Honourable Sir George Rainy: No, Sir, I am not awure of that. 

Diwan Chaman L&ll: MII\ I Hsk the Honourable Member if it ill.not /I 

fact that 0I1( of the e ~ whv man" of these workers carne bn.ck to .. 
work, hut l'l,flHWn to ('01 thlll(' to ~  ~ m<>>:ely because of thi8, that tht,y 
discoVt"'c(l t hut It very lUI'g't' lI11llllwr or thf' permanent posts had beeu 
filh'd HI' Ilud thllt thi" 1\,11'- IJO! brought to our notice (It the time we 
negotinted i' 

The HODOurable Sir George Rainy: I expresill .... refl'1lined at, the inter-
... ·iew f!'OlII nwntioning 1111." precise figure berllUse at t ~t time T WtlS of 
opinioll thut the fi!:(l\I'e In° lind in·.mr pOR£essiol1 should lIot be tnken as /I 

final or aCC1I11'Ilte figure, and] was particularly anxiouB to a.void conveying 
uny PI'rOnCOU8 illlpl'el"Rion Oll the subject. It wal:! for that reason I COIJRis-
hontl,v refused to gin' lIn,Y particular figure toO the memhers of the depubl-
tion. 

Diwan Ohaman Lall: MIlY I ask the Honourable Member, Sir, if he is 
prt·pared to e ~  the whole position now in view of the definite 
stntellle'lt thnt I hnv(' Il1llde, which can be borne out b.v every member of 
the clelegutioll tlmt met the Honourable Member, namely. that no membe,. 
of the delegntiim was uWf\1'C' thut, the figure could ~ .  be more than 
tho figm'(' of 2,900 odd 01' 3,000 at the outl'lide? Under those circum-
1'1(11111'('1'1, i" the Hon(mrnhlt, MQmber now ~e e  to no all he can to 
inform- the workers who hnve been On strike thl1t, I1t the earliest, possible 
nlOtnl'l1t. every mAll. ill I'Ipiffl of the fact that he .did not come back to 
work on the 17th Mnrch, ,,",ill he roin!,ltntecL nnel thnt e\'erything will bfJ" 
d(lne to flnd a job for him ':' 
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The Honouzable Sir George RaiDy: As regards those who returned to 
Jut.Y from the 17th March, certainly, everything will be done to find em· 
ployment for them as soon us possible. But as regards those who did not 
return to duty by that date I have already replied in the answer that I 
'lwvc given. . 

Dtwan Ohaman Lall: May T take it, Sir, that the position is this. that 
the delegation that, met the Honourable Member were influenced into 

,agl'eeing to that settlement under the impression that the number of posts 
which were suppm;ed to be pernlanentl.Y filled would not be more than 
about 3,000, and if; it the position now that the Honourable Member is 
taking advantage of the figure of 14,000 pernw.nellt,ly filled in order to 

'keep out those who did not offer themselves for work on the 17th March? 

The HODouzable Sir George :aatny: No. Sir. J cannot admit that the 
'uwmbers of the deputation were' in any way entitled to have the impres-
'SiOh that the figure was us the Honourable Member has stated, nor can I 
uccept his suggestion. 

Lieut.-Oolonel H. A. J. GldDey: Will the Honourable Member please 
state whut advantages in the way of bonus. increment, lea.ve or promo-
tion. he proposes to offer to those employees who remained loyal to the 
'Glent Indian Peninsula Railway during this strike? 

Mr. A. A. L. Panona: The men on the line who remained loyal t,hrougli-
-out t.he strike are being granted double wages for the period of the strike. 
J cannot at the moment remember if the'y have been given Any other 

'special t.erms. 

Lieut.-Oolonel H. A. J. Gidney: WiJI the HOll(.ura.ble Member pleaRe 
st,nte. in view of the A.nxiet,y shown towards placating t.he strikers and the 
liberal tenns offered to these men, how long Government intend to continue 
thi:,1 policy which almost amounts to encouragement of strikes Rnd spoon-
feeding of the strikers? 

The Honourable Sir George R.aiDy: I om afraid I cannot admit the in-
ference suggested by my Honourable and gollant friend that the fact that 
the RtrikNF; who offered to return to duty have heen placed on a waiting 

'ji;;t, iF; an encouragement to strikes. 

Sir Hari. S!.ngh Gour: Will the Honourable Member consid(·r die advi-
·"f'iiLilit.y of drawing up a complete report of the cuuses of the strike, and 
plnce it on the tahle of the House for the information of Honourable Mem-
'bcrR 'f' 

The Honourable Sir George Rainy: T will consider thnt. Sir. 

Mr. K. S. Aney: May I ask, Sir. whether after the Government com-
nltllliq1lc WII;, iS8ued on the 1st of March. attemptf' were mJlde to serve a 
large lIumber of strikers with notices of discharge from service on the Brd 
~ e  and on subsequent dates, and whether, after the 1st of Ma.rch, 

"nine PORts have been pel1l1lUlentl,Y filled? Is. the Honourable Member 
I1ware of that? - -

The Honourable Siro George Rainy: I understand. Sir, that some posts 
'have been filled since ·the 1st of March. I mny say t.hat when the figure 
·of 14,000 cnme to our notice. it Reemed to me deFoirable that the matter 
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'should Le very carefully eXUluined, For tha.t reason, the Chief Oommis-
1!ioner for Ruilwflvs Mr. Russell, was asked to go down to Bomba.y, where 
]11:' arrived OD F ~  morning lust, I expect him back ,tomorrow, and I 
'sholl discuss with him the whole question as soon lUI he returns. 

Dlwan Ohaman Lal1: Muy I /lsk whether. in view of the situation nOW 
~ e te  to us, the Honollrttble Member would not be prepared to re-

>{JoD!'ider the whole lHutter, even with regard to the men who did not offer 
tlil;'mselves for rc·insiutelll(·nt, und put them on the 8ame basis if they. 
within the t.hree dn.YB lime given to thcm. offer themselves for reinstate-
11'cn1 flR those who offered the1l1selves previously? 

The Honourable Sir George B&iny: I should find very great difiiculty 
ill doing that, Sir. hut I ",ill ronsider my Honourable friend's snggestion 
with the Chief Commissioner for Rnihmys on his return. 

IIr. Vldya Sagar Pandya: Will the Honourable Member please let us 
low\\' how m . ~  da,vB' t, ~ was given to the railway employees before 
the." ,,,ere fl!'ked 1 () quit their qIlRrt,erl'l? 

The Honourabltl Sir George RalDy: I think it WHR seven days, but I am 
-;;peflking without the book. 1 nm not ute ~ eertain about it. 

Mr. Vldya Sagar Pandya: IF: the Honourable ~ em e  aware that, under 
i.}}( ordinal',Y IIlW, when !l IHndlord wantF: his tenant to quit the house, the 
t,('l1ant i!'l entitled to hRve !'lome notice. Rnd mlW I know whether such a 
1 hing olltnins in the l'IlilwlI,\' rules in respect of their em e~ 7 

The Honourable Sir George Rainy: No. Sir, I cannot give an answer 
118 to the not, ice rf'quired under the ordinary law, though I have no doubt 
thHt my Honourable friend would be flhle to give me It correct staj;ement 
~  that point. But the que!'ltion of the vaca,tion of ra.ilway quarters is 
governed by a speeial sect, ion of the Railway Act. 

IIr. Vldya Sagar Pandy&: )In,v I know, Rir, if tll(' Honourable Member 
is aware that !'ome railway officials nnd others approached the owners of 
Dharamsalas not to nllow the railway men to get into the Dharamsalas? 

The Honourable Sir George BalDy: No. Sir; I hl1Vf' received no informa-
iion to that effecL 

1Ir. Vldya Sagar Pandya: If IIn.v information to t,hat' effect is Rupplied, 
if' the Honourable Melllbel' prf'pnred to inqllire find plmish tholle who have 
fl('hld in this manner? 

The Honourable Sir George Ra!.uy: If the Honourable Member will 
:giw· me the infonnRtion, I will con siner whd,her tlDy !lction HI necessary . 

STA'rEMENTS I,AID ON THE TABLE. • 

EARNINGS OF NBwr,v CONSTRUCTED RAILWAY LINER. 

The Honourable Sir George Rainy (Member for mme ~e find Rail-
waYR): Sir. I Ia.y on the table a statement promised in reply to the gen-
e:>rnl diRl'llRFinn on the Railway TIudget on the lOth February, lQSO. regard-
ing the AC't,uRI enrningF: during th(> finRnC'ifil ,veil!, Hl28-1929 of newly oon-
13truoted ~  lines, 
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STATBMJIN'18 LAID Olf TO TABLI!. 24:16 

:hATESOF WAGES OF CEnTAIN CLA88B8 OF EMPLOUBS OF THE BOMBAY, 

BARODA AND CENTRAL INDIA RAILWAY. 

lIIr. A. A. L. Parsons (Financial Oommissioner. Railways): Sir, with 
rdf'rencn to part (c) of m'y reply, 011 the 20th January, 1980, to un-
starred qllc.,;tion No. 82 by Khan Bahadur Sarfaraz Hussain Khan, I lay 
on the table n. statement. comparing the rates of wages of certain classes 
of omployecR of the Bombay. Baroda and Central India Railway during 
tbE' ,vears 1914 and 1929. 

S'nCem.,./4 compa,.ing the ,./JIU oj wagtB of certGin platJ'U of employees oj 1M Bombog. 
Barorla and O&"",al Jrtdtts Railway during IAe yea,., 1914 and 1999. 

CInAR of workers. 

Boilermakers . 
Carpenters 
Fit.t.f·rF! 
Masons 
Moulders 
Paint{)1"'1 
PRt,ternmaker 
BlAcksmiths 
Cepperllllliths 

~m t.  
Spri ngmal(ers 
Turnerlt' 
Trimmel'8 
Wood Turners 
Beltmnltcni 
DlilIel'R ~ u e  
Crane Drivel'S 
Firemen 
Furnacemen 
Stenmhammerman • 
Machinemen 
Muccadam 
RivettpfR 
A8lIist-ant Sawyers 
Assistant Ma.chinemen 

. Sawfllertt 
CleBnprs 
CooliP8 . . . 
Fetlers and Helpers • 
Kha.i88sees 
Strikers 
Rivet heaters 
Oilel'8 
Lifters· 

Rate of 
wageR in 

11114. 

2--11 
1-13 
2-11 

1 
2-·1S ; 
1-13 I 
I-lIS 
2-9 
2-6 
2-2 
2-9 
2-5 \ 1-13 
1-13 
1-3 
1-3 
1-13 
1-1 
0-14 
1-13 
1-13 
1-8 
1-10 
-14 
-14 

1-3 
-12 
-12 
-12 
-a 
-12 
-7 
-14 
-12 

Rate of 
wages in 

1929. 

3-9 
2-11 
3-5 
2-
3-.'1 
2-10 
3-1S 
3--0 
3-8 
2-1 IS 
3-9 
3-5 
2-10 
2-11 
2-4 
1-14 
2-9 
I-IS 
1-5 
2-4 
2-10 
2-4 
2-7 
1-5 
1-1\ 
1-14 
I-IS 
1-2 
1-5 
I-IS 
1-5 
-13 

I-IS 
1-5 

Perr.entage 
of rise in 
the rate of Remark •• 
11129 over 
that of 1914. 

39·02 
48·28 
43·24 

100·00 
43·24 
44·R3 
70·07 
39·02 -51·35 
311·24 
39·02 
43·24 
.4·83 
.8·28 
89·47 
117·89 
41·38 
23·1\3 
50'00 
2.·14 
44'83 
60·00 
60·00 
50·00 
50·00 
117'89 
71\·00 

.50·00 
71S·00 
50·00 
75·00 
81S·71 
50·00 
71S·00 
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ClaRS. 

lJIIOlILATIVB A'l8JWBI.Y. 

Ma'ltimum Maximum 
rate or rate of 
wages in wage8 in 

]914. 1929. 

Percentage 
t ~e in 
rate of 
1929 

over the 
rate i fl 
191 •. 

Rcmarks, 

I Per day. Per dRy. _______________ ~~ ~. I ~ , .

CUss I. 
Mail Driven • 

CLAS8 II. 
DriVft'B (Pau.) 

.. (Goods) 

.. (Goods) 
Shunting Driv8l'll . 
Head Loco. Shuntel'll 

Turners. 
Firemen 

CLAoSS III. 

Broa{l Gauge. 
Drivers 
Shunting Drivers 
Looo. Shllnters 
Firemen 

CLABS III. 

2'-6· gatl.gs. 
Drivers 
Shunting Drivers 
Firemen -
Drivers' Grade A. 

" .. B. 
.. C. 
" D. 
" E. 

European Drivers • 
Indian Drivers (Literate) 
Indian Drivers (Dliterate) 

Shuuters' Grade A 
., " B 
" " C European Shunters 

Indian Shunters . 
European Firemen 
Indian Firemen 

Firemen Grade A .. .. 
KhAllaBiea • 

B 
C . 

RII. 8S. RI!. as. 

9 0 

5.. 8 
',6 0 

4 8 
3 0 
2 8 

.i . g, 

2 8' 
1 8 
1 0 
o 14 
o 14 

1 12 
1 4 o 12 

Per 
month. 

220 
46 
36 

100 
20 
70 
14 

8 

12 0 

II 
II 
8 • 4 

3 

" 
4 
2 
2 

2 

12 
o 
(I 

8 
8 

o 
o 

o 
4 
o 
8 
o 

2 8 
1 12 
1 5 

Per 
month. 

275 
250 
220 
InO 
75 

130 
no 
50 

100 
75 
28 

15 

33'33 

59·09 
50'00 
77·78 
51H.O 
80·00 

50·00 
100·00 

6u·OO 
50'00 

100·00 
71·43 

128·57 

42. 86 11 
40·00 
75·0U 

On ~ Drivel'&' 
, examination. 

Special rate COl'" 
literate firemen. 

" 
~ ~  ~~ ~~ 

Drivers te te~ 
500%. Indian 

J Drivers (Illiterate· 
108 %. 

J European Shunters 
30%. IndiRn, 
Shunters 550%. 

~ European firemen 
, 43%. Indian lire 

men 615%. 

87·5 



THE COTTON TEXTILE INDUS'l'RY (PROTECTION) BILL. 
\ 

IIr. President: The Houl>e will now resume further discussion of the-
following motion moved by the Honourable Sir George Rainy on the 13th, 
March, 1930: 

"That the Bill furt.her to amend the Indiall Tariff Act, 1894, and to amend Indian, 
'I'ariff (Cotton Yarn Amendm .. nt) Act, 1927, be taken into consideration." 

IIr. Gh&lllhyam Du Billa (Benares and Gorakhpur'bivisions: Non, 
Muhummada.n Rural): Sir, in rising to raise my voice against the prin· 
ciple of this Bill, that is. Imperial Preference, I feel some uneasiness ill 
my mind. I realise the responsibility whieh 1 tim taking as I (-annat ignore 
the fact that the Bombny cotton industry is rpassing through a very 
serious time. Yet, Sir, the duty of every ~ em e  is clear in thiH matter, 
and it has to be weighed whether the interests of the cotton industry are 
of such magnitude that we should accept the principle of this Bill although, 
it involveH Imperial PrefereIlce: or whether we f.lhould reject it, on the, 
ground that the wider iIlterests of the couutry demand that Imperia!' 
,Preference could not be accepted. Sir)' I also realise that, in raising my 
vdke against this Bill, I am not carrying with me some of my -best 
'friends. What pains Ille most, Sir, is that I have not, been able, in this 
mbtter, to oarrY with me even my dearest friend Sir Purshotamdas Thakur-· 
-duR, although; Sir, I trust that his heud as ·well 'al:t ,his he\\rt is with: m ~ 
,though not his vote. Sil'. the (Ion solation which 1 have, however. is that. 
exeept for t,hE' Bombay interests. the entire Indian mercantile com--
munit.y. and wha.t, if; more'. the whole c()untry it; with me. And, t,he-
gr(;atest of nll is the copsointion that justice is on my side,. Sir. with my 
fl1ith in the justice of the cause, T rise to oppose this Bill. 

Sir, beforo I proceed to touch upon the various aspects of this Bill, I 
should like to make a fe\\" ohservations about the remarks which fell from 
mv Honourable friends M,'.- Dae and Diwan Cham lin Lall. I think they 
"';lre tmnecessarily unkind wht'n they Rtrongly criticised the Bombay 
mBlIag-ement and comnlented on their so-eaned inefficiency, Sir, I hold 
no brief for Bombay. I have got no intereRt in the Bombay mill industry but 

~ 8B I do something of mill management in Calcutta and in Bombay 
Il-f-' well, I hnve not the' )t'nst hesit,ation in saying that Bombay mnnagt'-
Irwnt is as eompet-ent, or incompetent as any other management in the 
world. If, Sir, according to my friend Diwan Chaman Lall, Bombay has 
beeu able to OUBt I,ancnRhire in the cotton t.rl'de during the past few 
years, surely it could not be due to their inefficiency. I should be proud of 
the fact, Sir, that at present, of the total Indian production of cotton goods 
Bomba/A share is nearI,v 50 per cent,. and surely, Sir, thiR' does not re6ecf 
their inefficiency. If. Sir, in spite of the very hostile policy of the Gov-
emment towards the indigenous industry, Bombay has been able to ca.pturA· 
!'Iuch 9. large part of the cotton trade, it is a matt,er, Sir, of which we should 
an be proud, and I would be very sorr,\' if my friend Diwan Chaman LaII 
did not feel so, I think. Sir. Bombay is in a frightful condition, and it iR 
th(' duty of this House to treat her caRe sympathetically, and not to 
criticise her at a time when she requires a sympa.thetic 
word and sympo.thetic treatment more than she -required at Bny other 
time. I a-l80 wish to say that whatever be the oriticisms against Bombay, 
~ t is the only plB('e whcre you get a little glimpsf! of Indian management 
and Indian enterprille. You kill Bombay and you kill the entire Indian 
vade. I therefore I!.Sk my friends not to be ufleympathetic hut to be 

( 2417 ) 
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s,ympathetic and treat her case liB generoUlsl,Y 8S possible, It is true that 
Bombay hils become impatieut, HS Olle of my friends remarked. 8he hall 
lost· her nerves. It if' therefore 1111 the more necessarv that we should not 

-AUOW her to conunit suicide by taking a cup of poiso;l when she rtlquires 
H cup of milk. thut is judieious nourishment and wise eoullsel. I hope 
tht)refore that "'c shlllJ not be unduly harsh on the Bombay interests .. My 
friend Diwiln Cluuua.n Lall sllid that it. was not n 1Iational iridustry. I 
know there is Il dif'tilldioll between II notional industrv Ilnd nutionalised 
industry. I n.gree that it is not a nationalised industry. 'But it undoubted-
ly is a nu.tional industry. and if my friend Diwan Chlllllun Lall looks 
forward to a tirrw when it lURY be possible to natiomllisf) nil the Indian 
illdust,ries, I should like to t~  him that it will be Clolsier to natiollulise a 
Dationul induf\trv dUll! to nationalise a nOIl-l1lltiollnl industrv. It is there-
fore in t t~ te~t~ t of all eOllcerned, Sir, thlli we should ~  OUl' uHtional 
jndustries !lnd not treut thelll in an uncharitable manner. 

Sir, before I ('Ollll' lu dost· g ~ Wil.lI Dume of the provisions of this 
Bill, let Ille mll.kt, it e\"'ll.r that. I de. not Hltogot.her agrel:l with t.he argu-
nl{,.nt udvllnced from time to tlllW thHt there Hre certain kinds of goods 
which come 4nto competition wit.h Indian products while there are others 
w\·ich do not come into such competition. This argument is correct to a 
limited extent, hut I will give yuu II few illustrat.ions which w:ill show that 
it does not hold good beyond 1\ cel'tRin point.. Take the case of artificial 
iiilk. The House will realise there ill nothing common between cloth made 
of artificial silk aud doth mude of cotton. and vet if t,he cloth made of 
artificial silk ('ould be sold at (t very cheap price,' it is bound to compete 
with the cloth made of cotton. I enn produce some samples, which I forgot 
to bring with me today. but which I propose to lay on the tnble'" for the 
:nspection of this House, which will Rhow that there are dhotis imported 
from Manchester ill very lllrge quantities made out of finer countR, !lnd 
yet t.hey compete with dhotis mnde of coarser counts in India. The 
reason is obvious. The Manchester dhoti. although very inferior so far as 
durnbility is concerned, is sold nt. Rs. 2 per pair, while the I ~  Jllnde 
dhoti. although nearly 0. hundred per cent. mor.e durulile than the 
Manche;;;t'lr dhoti. is sold at Rs. 2-fl-O or Rs. 2-7-0 per pair. In n. countr.v 
where poverty if; rampant nnd the poor ha.ve to pay as high n rate of 
jnt,erept on their IOAnfl as 200 P'3f cent.. it is not at all surprising that " 
mlln prefers to buy cloth fa.r less dUfabJesimply because it is slightly 
chen per t.han simila.r cloth and far more durable but slightly dearer. This 
point ~ been brought out ver:\, strikingly by Mr. Hardy in his Report, 
on page 72, paragraph 22 when he says: 

"We have also to coollider the indirect. competition of goode of different qnality, 
a matter of speciu.l impcrtllnce if It schem .. of protllcti(j11 should be c t ~m t , sinclI 
thHP ~ IllwaYIl the ~ t  that Il rise in thl' .~ of an imported product mAy not 
drive the purchaser to a local product of the saml' kind hut rather to r.n import.pd 
product of a 8Iig;hU,v different kine. A good example of this type of indirect competi-
'.ion is the 8upplantlll,g of fine fit.riped shirtings by fine printed drills." 

Then he goes on to Bay; 
.. A rea for aTea II. fine cloth 'mllY bto e~  expen'aive than a c ~~ ('loth a.nd· a pIIl'l!huer 

who reQuiries a piece of' oloth for a partieular' pllrp<Jle genera.lly reqlliJ'les II definite 
Ilrea. IIoIId not a definit.t\ weillht ThlTII nt! may buy a finer cloth merely bef'JUl8II it is 
cheaper wherell.ll he would prefer R COlinI' dot.h if he could gf't it lit the Ram" price 
1,eellttllll it il more durll.ble and better llUited to. hiH P.l1rpOSf!.". . 

·The dhotill were ftubaequenUy laid on the tahle of the Hou"e. 
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This makes it clear that it would not be correct to say tha.t certain 
kinds of goods aJone come into cODlpetitiotl and tha.t others do not. It 
is aH a question of price. Every cheap cloth must compete with Indian 
products. and if we accept t.his we have to analyse whether the protection 
proposed to be granted under this Bill is 8dequQte or not. To my mins, 
S:r. the sllccess of protection would depend entirely on its adequacy. It 
.is something like nourishment given to an invalid patient whom. you want, 
in course of time, to get up on his legs and earn his own livelihood. If 
;vcu give him judicious but adequate ~ u me t, he de:velops sufficient 
8trength after some time and becomes mdependent of 'your help. On the 
other hand. if you keep him in II. semi·starved condition. he is a. constant 
drag on your pUl'l>e. To my mind adequate protection is money judiciously 
invested by the consumer, and illadequate protection is money simply 
thrown away. I think therefore this House ~ u  analyse whether the 
protection which is proposed to be granted under this Bill is or is not an 
adequate protection, whether it covers all those imports which are likely 
to compete with the Indian products, or whether it is going to be money 
wasted. We have to analyse whether the 8acrifice which the consumer is 
called  upon to make is going to bring us any mtunl or will it have been 
in. vain. 

Now, Sir. in order to find out whether protection is adequate or not, 
let us examine t·he figures of demand Ilnd supply. My friend the Honour· 
able the Finanoe Member referred, in his speech, to the e ~ 1924·25 
!llld 1925·26 88 the yea.rs in which the peak of prosperity had been reached, 
ru::d therefore I would take these years as the bases of my oalcula.tions for 
finding the total consumption of the country. Now, Sir, I take the year 

~ 2  and I find that the total consumption of cloth in India was 8,621 
million yards, out of which 1,970 million sards were produced by mills in 
India and 1.651 million yards were imported from outside. Now. Sir, we 
come to this conclusion,-and it is not wrong as we cannot come to any 
other conclusion since the purchasing power of thema.sses after these two 
years has surely come down-it cannot be said that India can consume 
more than 8,600 million ya.rds of cloth at present. I have left out deli· 
bor8tely the handloom production and conslmlption. because that is not a. 
relevant fgetor. If I take the handloom industry also into account which 
produces about 1.100 million yards. then I would hove to add 1.100 million 
}&ros to my figures both of consumption and of production. This wiI} 
complete the picture. But. for all practical purposes it would make no 
'difference if we omitted the handloom industry altogether from the picture 
Thus, we come to this oonclusion that the consumption of Indian mill-
made cloth and of imported cloth can not be at present more than 8,600 
million yards. Let us now see, Sir, if wo have not got more supplies than 
we require. . 

Sir, the producing capacity at present of India is about 2,700 million 
yards.  We produced in 1927-28.2,857 million yards, and since then there 
hllp-been a greau expansion in the trade. New mills have been erected in 
Ahmedabad a.nd other up-country places, and at soma places the mills 
have started working at night with B double shift. I know of cal!es in 
fact of my own mills in Delhi and Gwalior where we are working a double 
ehift. It has been estimated Bnd tlie estimat.e is not far wrong, tha.t the 
present producing capacity of the Indian mills is about 2.700 million yards. 
as against our requirements of 8,600 million yards. We have got pro. 
duction in our own country which· amounts to 2,700 million yards. That 

J • 
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is t.o say, we require only 900 million l'a.rde from imports, and I ask the 
Honourable the Commerce Member whether he thinks that the protec-
tion which he is proposing to give under this Bill will be adequate to-
aftact the imports to tha.t extent. Weare at present importing, &8 I said, 
about 1,900 million yards, and unless we bring down the imports to 900 

. million yarqa, there is no likelihood of our mills working economioaJly to 
their full capadity deriving any advantage from the proposed protection. 
'I'hid is the first point, Sir, on which I disagree with my friend Mr. Chatty. 
He said: Let us see whether the protection is adequate. I say the protec-
tion is not adequate, and therefore the money which we are asking the 
consumer to sacrifice for protecting the textile industry is going to be 
money wasted. 

Now, Sir, my seoond point is that our competition is not merely with 
Japan. I will again produce some figures to show that our competition is 
not only with non-United Kingdom, but also with the United Kingdom. 1 
propose to place 0. few figures before the House. which will show that 
the United Kingdom has been competing as muoh with Indian products 
8S non-United Kingdom. I will take only dhotis a.nd coloured goods in 
this oonnection. I may point out that with Japan, our competition is con-
fined entirely to plain grey goods, i.e., Latha, etc. whereas our competi-
tion with the United Kingdom is more marken in the field of dhotis and 
coloured goods: There, again, I wish to produce a few figures before the 
House on the basis of which Honourable Members can form their own 
Judgment. Now, Sir, as I said before I have chosen the year 1924-25, 
as the Honourable the l.<'inance Member called it the peak of prosperity 
year. In thnt year our total consumption of dhotis amounted to 947 million 
ynrds. Our producing capacity at present amounts to 700 million ya.rds. 
Thut is to say, we are required to import only 250 million yards. Now, let us 
set) wha.t ha.s happened. Imports from the United Kingdom of dhotis in 
1924-25 were 488 million yards, where it has stood t,hroughout the last five 
yeR'lB, ViII., the years 1924-25 to 1928-29. In 1928-29 it stood a.t 454 
million YlIZds. But. what was the effect on our pl'oduotion? In 1927-28, 
thp. production of the India.n mill-made dhotis had rea.ched 616 million 
yards. In view of our limited consumption. which cannot be more than 
950 million yards, there were only two alternatives left for us, ",is., either 
Lho.1t t.he imports should have been curtailed or t,hat tho lLXe should have 
fallen on the Indian production. The imports could not be curtailed and 
as we could not withstand competition, we had to Clurtail our own produc-
tion. Our production, which wns 616 million yards in 1927-28, came down 
to 564' million yards in 1928-29. 

Dlwan Ohaman Lall (West Punjab: Non-Muhammadan): May I &Sk 
whdher this decrease in the production of cloth WDS due to the strike in 
Bombay? 

Mr. Ohanshyam Das BirI&: I a.m glad that this point has been raised 
by my friend Diwa.n Cha.man LalJ. It was certainly due to the strike, 
but may I aRk him wha.t these strikes were due to? We had strikes in 
tho Jute ind:.lp,try in Calcutta. Labour put up e..c.travagant demands and 6S 
we were passing through a period of prosperity we did not like to prolong 
thE', fltrike and we sett.led the whole matter in 0. fortnight's time. But 
when the Bombay mills got strikes, they looked upon them with mbec:l 
feelings. They kuewthat they were passing through a. period of depression .. 
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and they know they would not lose much by keeping their mills closed. 
They were not in a position to meet the demands of the workem. The-
result was that they prolonged the strike until starvation led its collapse .. 
No\v! Sir, tha.t clearly. proves. .  .  .  .  . 

Diw&D Oha.man Lal1: I do DOt: want to interrupt the Honourable Mem· 
ber, but may I ask him whether he knows that the 1928 strike (lid not brenk 
dOWD BIld that the workers did not resume unconditionally 1 

Mr. Ghanlhyam Du Billa: Are you referring to the strike of 1928? 
May I know wha.t advantage labour got out of it? 

Dlwan Ohman LaJ1: The Honourable Member can read the Report 
himself and find out. 

JIr. Ghanllhyam Du Birla: I am afraid my Honourable friend haa 
neither read the Report nor has he taken sufficient interest in it. Well. 
12 N Sir, it is my sincere opinion, and I think my Honourable friend 

OON. Diwan Chama.n Lall will agree with me,' that it cannot be in 
the interest either of the employprs or the employees that the industry 
stiould conLinue to suffer and remain starving. Labour call e:-.uct the best 
terms only when industry po.sses through 0. period of prosperity, and flo8 
the Bombay null industry was passing through a. 'period of depression, it 
suited them very well to prolong the strike. In fact they looked on the 
strike with mixed feelings. I would not be at all surprised, if even with 
tho proposed protection, some mills in Bombay had to close down. But 
if DD protection was forthcoming, I had anticipated that in the month of 
May. this year almost all the milla in Bombay would be compelled to 
df'ciare '" lockout, a.nd you may call it a strike or a lockout, so far 8.8 
production is concerned, it will have the same effect. I maintain that 
you would not have curtailed the production-strikes or 'lockouts are mere 
means-but for the fact that we were meeting with serious competition 
from abroad. Now, Sir" to resume the thread of my argument, what I 
Baid about dhotis equally applies to the coloured goods. The import of 
coloured goods from the United Kingdom in 1924-25 stood at 338 million 
Y8l'ds, while in 1928·29 it stood a.t 335 million yards. That is, the imports 
have been stat.ion!1l'Y. Well, the production of the Indil1.n mills. whinh 
wellt up in 1927-28 to 681 millions came down in 1928-29 to 487 million 
ynrds. SimilBrly if we look into the total production of the mills, we would 
find that. while the imports have been pra.ctically stationary since 1927-28, 
the local production which, in 1927-28 went up to 2,857 million yaTds, came 
down to 1,898 million yards in 1928-29. That. gives you 0. correct; idea 
of the situation. The supply is more than India could consume, a.nd 
ther!! are only two alternatives, either we must curtail the imports or 
curtail the production. Who.t I want to know from the 'Honourahle the 
Commerce Member iR whether he thinks that the protection which he is 
proposing to give to the Indian mills is ndequR.te to affect the imports to 
the extent we want and whether it will bring the importR down t.o 000 
million yardR; if not, I am afraid he must Rdmit the money which we wRnt 
to spend for the protection of the India.n industry will be monev wRf,ted. 
It was fol' this reaBon that the Bombay millowners and the millowners of 
other parts of Tndin. lIDn.nimousl.v fUIlked for 20 per cent. an-round with 11 

minimum of at annaspel' pound on all oloth. T want. to 'know whv two-
thirds of the imports have been left unto!!ched. Our total importFl nmount. 
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to 1,900 million va.rds, out of which two-thirds come from the United 
Kingdom. Rnd it is from the United Kingdom that we have to face serious 
oompetition in dhotis and coloured goods, and I waQ.i; to know from the 
Government of India what protection they propose to provide aga.in.st the 
imports of dhptis and of coloured goods from the enited Kingdom, which 
are very seriously competing with Indian products. 

Mr. B. D&8 (Orissa Division: Non-Muhummudan): Mr. Chett,y will 
·cxpla.i.n that·. 

]IIr. GhftDlhyam Das Blrl&: My o,,'n con('iusion is, !:Ind that, conclu9ion 
11; shared by a. large number of friends in this House, that while the Bill 
<loes provide a small protection to the Indian industry, it also provides a 
protection to Lancashire, in order that she may wrest her lost territory from 
J apun. The figure of the last two years will show how the imports from the 
'{;mted Kingdom have. gone down, while the imports from other souroes 
Luve gone up. In 1927-28, the imports from the t~  Kingdom were 
1.543 million yards, while from other sources the.Y were 480 million yards, 
thus making a total of 1,973 million yards. Whl!p the total imports ha.ve 
been stationary-that is in 1929 the imports were approximately 1,980 
million yards,-the imports from the United Kingdom have gone down 
frOlh 1,543 million to 1,300 million yards, while from the other souret's 
thc! imports have increased from 480 million yards to 680 million yards. 
That, Sir, makes it quite clear that while we are asked to give a small 
protection to the IndilUl cotton industry, we are also asked to give equal 
J,rotection, if not more. to the Lancashire industrv. i ask this Housewhe-· 
thel it, is fair that, at the cost of the Indian consumer, we should protset 
an indu!ltl",\' which is not situated in India, which is in DO way oonnecl.ed 
with IndiR except the fact that it is one of the elements whioh has COIl-
stantly aspired to kill the Indian textile industry. (Hear, hear.) I would 
not be opposed to protecting any British industry, provided we do so by 
mere blessings or by mere words. But if it is a question of paying 80 
much out of your pocket to a foreign industry, I am sure none will have 
the· courage in this House to say that we should do BO. 

I realise that my Honourable friends the Bombay Millowners Associa-
tion people have been in a. difficult position. While they want proteotion 
for their own industry, if they reject this proposal they have to go without 
protection for some time. But if they would have the patience 
Hno courage to say to the Government definitely without any a.mbiguity 
that if we want protection we want unalloyed protection, we 'will not 
consent to pay a. huge surn out of the pocket of the Indian oonsumer for 
b£'nefitinf" c ~t e, if they had the courage to say this, I am BUre tha.t. 
in the. course of a. short time, the Government. would have to bend and 
give us protection, adequate and unalloyed, without any tinge of Impe-
rial Preference. But, Sir, let us examine what is the expenditure we a.1'('I 
incurring in order to protpct the La.ncashire industry. The Fisca.l Com-
mission in it.; neport--here I wfl.nt to make it olear thpt I am not rE'ftdinl? 
from the Minority Report, for I WBS one of the Minority which wrote the 
Minute of DiF.lsent--I am quoting the Majority Report, which was aooepted 
,by the Government. In paragraph 225-this paragraph has already been 
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quoted, but it is 80 instructive that I am tempted to quote it ~ . , and 
I hope the House will not mind the repetition-in paragra.ph 225 It say!;: 

"So long as u 8ubstantiaL quantity of the commodity continues. to be imported ~m 
courtries to which preferential rate hn.lI not been extended the prices of the commodIty 
will be regulated by the higher duty and the conlumer will thu8 pay ~ e g e~ price 
on the whole supply &1ld the difference between the two rates of duty will be equIValent 
to " bounty to the manufacturer in the countty receiving the preference." 
rrhen, Sir, in paragraph 226, on page ]26, t.hey further give an illustration 
Rnd say: 

"To" take an iIlust·ratlOn we may aaaume that the favoured country il before t~e 
grant of preference supplying three-fourths of the market and after .the preference 18 
ginn the price to the consumer for " time may be ~egu t~  by the higher rate of duty 
and the manufacturers of the flAvoured oountry wIll receIVe, as ha'S been already ex-
plained, the bonns of the difference between the two rates." 

This illustration very well fits in with our present position. We are 
now importing two-thirds from the United Kingdom and one-third from 
other (Jountries. Now, Sir. if we are to accept this ~ , the result 
should he. that the price of imports from the United Kingdom would be 
regula.ted on the busis of the prices on non-U. K. goods, which tu ~ 
will , ~ to be sold at a higher price on aecount of the five per cent. extra 
duty. 'j'hat being so, .~., if five pel: cent. extra raises the price of all 
importb from the United Kingdom, this would milan that the Indian con-
sumer ,":ould be paying ve:y nearly 2 crores of rupees for the benefit ,)f 
LWlcaHlmt·. It may be sUId that I am exaggeratmg the result. But I 
should IIlw to know frctn tile: Government if the figures which I am giving 
nre wrong, what are the correct figures. I want to lmow how much you 
a.re calling UPO!) tho censumer to pny to Lancashire in order that she Ina); 
be able to sell her goods at, higher rates in the Indian market and thus 
proroct. her industry. I would read a press telegram which is very signi-
ficant,. The President of the Manchester Chamber of Commerce issued a 
!!tatement in which he said: -

~ they are profoundly dismayed a.t the increased duty, they could not fail 
to recognise tho gesture of the Government of India proposing an additional five 
per cent. duty on non-British goods, although it will not lIuffice to compensate Lancashire-
for the disadvantage of general inorealle." 

W{!II, Sir, if this will not suffice to compensate her, if the compensation 
is not sufficient, it iEl, aocording to the admission, some compensation at 
loast. And I want to know what is the total amount of compensation 
which we are providing to Lanoaahire. Surely, Sir, if any oompensation 
is bping provided, it could only be provided at the expense of the Indilmo 
consumer. I should like tolmow from the Honourable the Cmnmerce 
Member as to what is the total amount of com pens ail ion which is u~ t 
to be provided to LancQ(lhire at the cost of the Indian consumer. How-
ever, Sir, tbe fact is ·cleflot', and to my mind it seems that it should be clear 
to those who represent Indian interests, that we are being asked to proteot 
the Lancashire industry at the expense of the Indian consumer. Now, Sir, 
Government may protest that that is not so, although they OWe to me a 
~ ~  to my question (\s to what is the compensation which we are pro-

VIdIng. 
But Governlrnent may say that they are not giving any compensation. 

Will that ('onvince any impartial man who clm'ies 8 head on his shoulders 2 
I w.ill Pllt Rnother simple question. Either Lancashire compet.cs in the 
IndIan market against Ja.pan, or it is competing with the Indian produots, 
or it is compl:'ting with none. There could be onlv t1:lelle three t\lternatives. 
IJat 118 examine this point more fully. If 'Lancashire is competing 
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with Japan in the Indian market, is it fair that Japan 
should be handicapped by the impol:lition of ~  per cent. extra, 
,which will mean higher prices to the consumer? If Lancashire is COIn-
peting with Japan, then surely it is the duty of Government to put both 
the oountries on the SllTW) level, so that there nlay be free competitiOD." 
and the consUmer in this country may get his requirements at a reasonably 

low oompetitlve rate. My friend, the Commerce Member may say that 
Lancashire is not competing with Japan. Then is it competing with the 
Indian, products? If that is so, is it fair that two-thirds of the imports 
tihouldbe left practically untouched? Is it not fair that we should get 
equal protection agwnst Lanoashire I\lso? Then, Sir, if there is no ('dm-
petitioll either with Japan or with thf' Indian products, then for whose 
benefit is this five per cont. extra being impost'd 011 JI\PUll:' Why should 
the Government be so chary of accepting the amclJdment whieh is proposed 
t", ~ moved by the Leader of the Opposition, Plmdit Malaviya, wbich im-
poses 3l anUIl!; per pound on all imports? t~ v(!ry fact that Lancashire 
is producing ~ finer goods should be t1 sufficient t-Iafeguard for Lancashire, 
because jf my Honourable friend the Cdmmerce Member would calculate, 
be would find that 8t annas per pound on finer goods will not go above 
]5 per cent. It will be practically inoperative. Therefore I want to know 
why it is t.hat Government, feel hesitation in accepting that amendment, if 
Lan08lShire is competing neither with Japan nor with India. My suspicion 
,is that, even if there may be small competition today, the object of Gov-
~ me t seems to be to help LRncashirc in wresting from Japan the ten-i-
tory which hilS been lost in the last two or three years. The very fa.ct 
that Government feel hesitation in accepting Pandit Ma.laviya's amend-
ment clearly proves that Government are not acting in this matter in 
the int,('rest of the Indian industry. If 1 accept their argument that pro· 
tection is proposed on the basis of competitive goods, I want to know 
why it is that Government want to tax Japan, even in the case of finer 
goods, where there is no cdmpetition, and why she is leaving alone COarser 
goods from Lancashire, where there is competition. The'competition may 
be small. but why can you not impose a. 8i allDaB duty, which will leave 
all the finer goods untouched, and. tax those coarser goods which are coming 
into competition? The very fact that Government hesitate shows that 
their bona /i.le. are not above suspicion. 

It might be Raid by my friena, the Commerce !Member, that there are 
administrative difficulties in cce t ~ Pandit Malaviya's amendbnent. He 
might say that it is not possible to oolleot 8i anna8 per pound specific. duty 
on all imports. May I &&11;, why this so-called diffioulty was not pointed 
out to the millowners' representatives when they met the Commerce Mem-
ber at Delhi and suggested st annas all round? If the administrative 
aiftioultie8 exist, surely theV shotJ1d have existed even at that time. Bul 
80 far BS I know, not much objection was raised on the ,round of admi-
nistrative difficulties. I again inquire whether these a.d!ministrative dIm-
eulties Dre so insuperable that this could not be accepted? I am afraid 
it is all very nice to say· this to laymen, but thoRe who have got some 
experience of i,rade know very well that it is not the administrative diffi-
culties which compel Govelllment to reject Pandit Mala.viy9.'s amendment, 
but, it is' beeause, if they acoept this. they will be putting Lancashire and 
.Tapan on the &fUns basis. They will be allowing free competition, and 
they wiII not be a.ble to grant t.hat protection to Lancashire which they 
want to. That is the whole proposition. I therefore strongly urge thafl, 
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if we have got any self.respect left in us, we u ~ rejeot it and t~ Gov· 
ernment that we ore not prepared to accept theIr proposal. It 18 most 
humiliating that this protection has been mixed up with 0. policy of pre· 
fercuoo. We have been cryipg for protection for t·he last three yeal's. The 
. Tariff Board made a recommendation that the Indian cotton industrY. 
deserved protection: Government rejected ~ e Tariff Board's ~~ mme . 
tion and now, takmg advantaga of the plJght and bad condItIon of the 

. cotton indu!'1trv, they come forward with a proposaL which is most humi· 
linting to the' country and particularly to tho millownerrs, and they say, 
with pistol in hand, that either they muet Ilcoept both protection and 
Imperial Preference, or reject it and go to the dogs. This il! the situation 
in which they have put the Indian cotton industry. and I Jilay that if any 
1!Ielf.respect is left in the millowners, they should declare a lockout ond 
soy to Government that they do not want to go to the dogs. They :nay 
ask Government to go to the dogs, but they should refuse to consider this 
most humilint.ing proposal. I om afraid they have not got that courage, 
but surl·ly it is the duty of this House to say that we are not going to 
1'Itand this humiliating proposal IUld we 8re not going to accept, it. If 
Government carry this proposal by the strength of their own votes, let 
them do so, but I want every one of the Honourable Members tu reject 
this proposal. 

Sir, I have stated my objection very briefly. My friend, Mr. Shan· 
mukham Chetty, when he discussed this Bill, said he wanted to 
dwell on three aspects. First, whether the industry deserved protection. 
I think there could be no two opinions about it. The industry does deserve 
protection. Secondly, whether the protection was adequate; and here I 
differ from my fliend Mr. Chetty. [ E!ay, the protection is not adequatll. 
J do not want to make any prophecy, but I shall not be surprised if, in 
spite of this protection which you are giving, the Bombay mills knock 
at your doors again next year and suggest that they are dying and require 
more protection. I will not blame the industry if they do so, because you 
are not giving them adequate protection, and if they knock at your door 
again, it will be beca.use of the fact that you are not giving them adequa.te 
protection. I maintain that the protection is not ooequ8te. The third 
point of Mr. Chetty was whether the effect of Imperi8} Preference was 
injurious to the industry and the economio interests of the country. :r 
think, Rir, J 11llve provfld, at least to those who want to Ree with their 
eres open. tha.t it is injuriolls to the economic interests of the c t ~ . 
I hope I have proved that we are protecting Lancashire a.t a. coat which 
may fluctuate between Ii to 2 crores of rupees per 8nnum, a.nd I ItRk this 
"House to ponder seriously on the question whether they will be serving 
ihe interests of this country by BCoepting a propos81 which is calcul8ted to 
p"omote not our interest but the interest of La.ncashire. 

But, ~ , I want to S8Y Q word to Government also. If they think 
that, in the existing humiliating circumstances, they could impose some-
thing on us, they are very much mistaken. I think, Sir, a.lmost ever,\' 
politician from time to time has Raid that, when we get full responsible 
government, Dominion Status, Swaraj,-by whatever nome you may call 
it-pl'Rdico.lly every politician hRR Baid that he will be prepared to consider 
very favourably any demand which may come from the British int.ereats. 
But, Sir, what you a.re doing at present is, that you are t ~ the 
8t,t,itude of the people. If you think you can impose Imperial Preference 
~  us with impunit,y, you B.re very mucn mistaken. ·You are stiffening 
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the attitude of the peopl!' t t ~ your interests, and I would tell the 
Government and those who nre inttllested in the Lanc&$hire industry th&t, 
by this proposal, they are doing more hann than good to Laneashire. 
(Henr, hear.) rl'he udvfl.utagl' which they think they are going to get will 
at least he a temporary udvantage. I would be the last person, therefore •. 
even from the point of view of Lancashire, to impose such a thing on the 
~ e at this stage, when the politictll situation is so unsettled. I . ~ 

spoken to my friends, the millowners, of the disadvantageous situation in 
which they are putting themselves and I will telr them that, by accepting 
this proposal, they ure doing the greatest disserviee to themselves. First 
of nIl. they are alienating Hympnt,hy of the peopJe. (Hear, henr.) Whitt 
Mr. eluunan Lall and Mr. B. Das said represents to some extent the 
opinion of a section of the eountry. People are already hostile to the 
Bombay mill industry. And, Sir, if they are so indifolcreet as to associate 
themselves with the proposal against, which even the Government of Lord 
Curzon fought in 1908, I ani sure they will be inviting the greatest; con-
demna.tion on themselves. Even from their point· of view, in their own 
intel:est, they are making another mistake. May I ask them, why did they 
not get protection in 1927, and why should they get a little protection 
now? It. Will; because, in Hl27 , tht' imports from Japan were not large. 
l'he ratio was not of one-third to two-thirds 118 at present. At that time. 
Qny protection to the Bombay mills meant hitting Lancashire to the ex-
tent, of 80 per cent. They Ilre getting protection today because the Lanca-
shire interests ha.ve d\vindled down to 66 per cent., and if t e~ help the 
Government. if they help Lancashire in wresting the lost temtory from 
J Ilpan, Bnd if, after two. years, it is found that cent. per cent. trade is 
captured by Lapcashire, they may take it from me that, if they want any 
proteetion in future, they will be knocking t,heir heMS against 1\ wall of 
Rtone. It is impossible for any Government, until we get responsible 
government, to fight against the Lancashire interests and, Sir, what they 
Are doing at, present is inviting death for themselves; 1£ they have gott 
seuse enough. the:v ought to see. But, Sir, BS I said, they have lost 
theil' nerves, and it is the duty of this HOUSH, however impatient the 
Bombay millownem may be, it is the duty of this House t.o see that, in 
their impatience, they Illay not do something wIDeh is against their own 
interest and against the interests of ~  country. With these words I 
oppose the principle of this Bill. (Applause.) 

lIf .•. A. ,lb:ulall (Bombay City: Muhammadan Urban): I ha.ve 
listened, Sir, to the speech of my friend, Mr. Birla., and other speeches with 
the greatest possible attention. I am, Sir, fRCe to face with the practicRl 
proposition. A good deal of what he has said appeals to me very much, 
nhout self-respect and the sentiment of the people and the opposition of 
i;}w public to Imperial Preference. Sir, I v.'ant to place before this House, 
in t.he first instance, what is the constitutional position of this Assembly 
vi8-a·ris the Gov.ernment of India. rrhe history of the protection of thiR 

u t ~ Rnd t,he past history of obstructing the development. of t ~ 

induRtry is vel"y well known. We all know it. Rir. 1 wfHlld not go beyond 
r(1cent timeR, the Fowler regime, the free trade doctrine, of which my 
friend, Mr. Arthur Moore, is still a. faithful follower and believer in this 
conntry, but not in his own I suppose, the continuation of the excise duty, 
whi(Jh wQRonly repMled three yen.rs ago, I think, and AO on, and I wt1l not 
II~ t, , ~ morp t,hon t.hiF!: thnt it hos been ec ~ e  .in e ~  fnit--
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and just qua.rter that it was politically a. blunder, morally wrong and 
oomrnerciully unsound. But just as we found the excise duty was repealed, 
we were presented with the ratio questi0l!-' Now, I know t~e ! u ~ e 
Member considers this as a very sore pomt when we mentlon thiS ratlO. 
But eveIl the Tariff Board admitted, in t,he inquiry of 1927, tha.t a.t any 
rate, putting it in B most favourable light, the repeal of the excise duty. 
which gltve them relief, wa.s at least wiped' off by this ratio if not more. 
But there are other people who seem to think that it gave an advantage 
to t,he import of foreign textiles industry of 12t per cent. Sir, fortunately. 
we hRve made some progress Rince t.hat policy. as I said. the Fowler and 
Hamilton policy, nnd the progress is this, that we have got now our 
~ . te I do not usc the word seriously-in the observations of the Joint 

Parliamentary Crnnmitte(' nnd those observation!; I will read. They are 
these: 

"Whatever be the right fillCal pGlicy for India. for the needs of her consumers sa 
well as fOr ·her manufacturers, it is quite clear that she should have the .ame liberty 
t,o consider her intere9l.s as Grfl"t Britain, Australia, New Zealand, Canada and Bouth 
Africa. III the opinion of the Committee, therefore, the Secretary of State should .. 
frrr as po811ible avoid te e~e ce on this subject when the Government of India and 
its Legislature are in I14Jreement, and they thilik that his intervention, when it does take 
place, IIhould be limited to !IIllfeguardilltgl the international obligations of the Empire or 
any fiaea'l arran.,;ementa wit.hin the Empire to which Ria e~t I Government i8 a 
party." 

Because, nfter all, the Secretary of State for India forms part of the British 
Oabinet" and the British Government could only hold office or be in 
power if ParliAment approves of their policy. And there wasn't a Secre-
tn.ry of State for India who was hold enough, or courageous enough, in 
t ~ intereAtR of India, to allow his party to be dl:'fented on the fl09r of 
the House Rnd fA",e dissolution. So, to {,his extent now, Sir, we Rre in a 
hettAl' posit,jon. Rut what is nur positron now under this c e t ~  
Our position is thiR: that if there is agreement between t,he Government 
of India Rnd the Legislature, then a measure can be enac,ted, it can be 
n.n accomplished fRct. Sir, quite recently, in a speech, the SecretAry of 
&'tBte for India, Mr. Wedgwood Benn, enid that no Secretary of State for 
Indin-I will use his own words-he mentioned this convention, Bnd ~ g 
mentioned this convention, 'he said this:. 

teAR 1111 opponent of !.ariffs, I would never atir one inch from that definition of 
principle because thE' principle of 88lf'II'OVernment is far If''eat6T than what I would 
0,,11 the matte .. of fiscal commonsenllie. N or would any Secretary of StRte attempt to lay 
a II~e  upon this principle of tariff autonomy which has heen established' in practice· 
for 10 year8 in Indian affaire." 

Mr. Prea!4ent: What book is t,hnt? 

Mr. II. A. llDnah: Parliamentary Debates. Hansard, page 1552. Now, 
Sir, the Government of Indill. ?Jill-a·viB this r .. egi!llature, nra unrestricted, 
unfettered. in their power to deal with matters like tariffs, a8 they ma.y 
in their opinion think best, and the Government of India have taken the 
init.illtivA and put this proposal before us. Now,Sir, it i! l\ ~ t anomo.lv. 
Indin. is not a Dominion; this r .. egislBture is not 0. sovereign legisla.ture: 
this Goverriment ill not responsible to this House; and how are we going, 
in this matter, to Qct I\A Q Dominion would, like AURfralia, Canada or New' 
Zealand? 

Mr. President: ~ t"onvention. 
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Mr. X. A.. 11DDah: Thai! is exactly where I am making alear our posi-
tion. I want the House to understand why I am taking this trouble, 
because it has been 68Sumed in some quarters of the House as if we are 
masters of the situation md some Honourable Members actually-I am 
not here to defend t,he mill management or 'my fr!end M'l'. Mody-but some 
of them said, "You come before us with a beggar's bowl, but you do this 
und you do t.hat first and then we will consider". Sir, let us see what is 
our pollition, whether we aJ'e 111so not cl1n-ying 11 beggar's bowl before the 
Treasury Benches, and I want Honourable Members to realise fully their 
position ..... . 

Mr. PreSident: Not in the matter of fiscal autonODJY-? 

Kr. ](. A • .Tlnnah: Sir, if you will permit me, I will convince YOIl also. 
~et us see what the position is. The position iR this. The Government 

have the right to tn.kc the initiative. This Legislature coo only reject it: 
but if this Legislature wants to modify anv measure which the GOTem-
ment propose, . nnd if they do not agree to it, then it falls. 

Mr. President: Are they bound to agree? 
Xr. X. A • .T1mlah: Sir, no person is bound to agree. 

Mr. President: Then is the fiscal autonomy a reaJity or not? 
Mr. ](. A • .J1nDah: If you will tell me, Sir, if you will give 8. ruling 

that the Government are compelled to proceed with this Bill and put it 
-on the Statute-book, no matter how we alter it, I am for it. 

Mr. K. S. Anay: May I ask the Honourable Member one question? 
WaR it not given out by the Secretary of IE'tate I1S a proof of Dominion 
Status in action that India has fiscal Butonomy? 

Mr. K. A. linnah: That is how Honourable Members get deluded. 
Mr. K. S. Ane,: Who attempted to delude us? 
Mr. X. A. linnah: Why did you allow yourselves to be deluded'? Why 

didn't you examine carefully, why didn't you try to understand your own 
power and your own right instead of saying, flO Rnd so sRid 80 and so? I 
may put B definite question on the floor of the HOWIe: Bre you, Sir, pre-
pAreo t·o give an undertAking'. n rlllinf.! t.hnt., howe"pr 1 mny modify 
this Bill. the Government Are hound to accept it and put it on the Statute-
book? I am for it. 

Kr. President: That. is what I und(lrstand to be the posit, ion in respect 
of fiscal autonomy. 

IIr. X. A. linnah: Sir, with great respect, if \OtJ g-ive thAt, rnling, I 
say that ruling CAnnot. be enforced, but I am prepar('d. 

Mr. Prelident: Nothing can be enforced. 
Mr. K. A. 11nnah: What is the C'ood of your being deluded? That 

ruling, Sir, will hllve great respect, will have the utmost respect, but that 
ruling cannot have any effect whatsoever. I wsnt to know from the GOT-
emment because-I know the constitutional position, and if I am wrou.g 
I want to know from Government, are they prepared. . . . . . 
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.AD Honourable Kember: Is fiscal autonomy givJn to the 'fieaaury 
Benches or to us? 

JIr. II. A. .TinDall: That is the error into which the u ~ e Mem-
ber has fallen. What can I do? If you will allow me, ~ , I will ~  the 
Government, are you prepared-because this is how 1 understand It from 
the statement which the Finance Member made and further augmented by 
the statement of the Honourable t.he Commerce Member. I will read the 
st,atement of the Finance Member-paragraph 58. I don't want to make 
8 long quotation; if you read it carefully, the e ec~ of .it is .this: that they 
fire not prepo.red to modify their proposal embodied m thiS Blil and t~e 
schemt'> contained therein in any important degree, Bnd that was made stl}l 
more clear by the Commerce Member in his speech, when he. moved thIS 
motion. I think I am quoting him correctly, though I am quotmg from m! 
memor:v. He Raid. he feared, speaking on behalf of ~ emme t, ~ .t It 
would be imposRihle for UR to ae<ler>t a.ny sort of important change In the 
scheme ':If this Bill. or words t·o that effect? 

JIr. Preaiden\: Did the Honourable the Commerce Member sa.y that 
he was going to accept the decision of this House? 

The HODourable Sir George B&iDy (Member for Commerce RDd_ Rail-
wayH): What, I Aaid was this, when moving for the consideration of this 
Rill : 

"I .. hould b .. misleading the House if 1 conveyed the impreslion that Government. 
hlWII "'1 open mind or that they are prepared to discuss these varioul amendment. 00 
the footilllg ·that all of them IU'e equRlly open for COIIsideration. I have no desire what-
·ever t.o mislead the House on that. point, and indeed it would be entirely wrong if 1 did 
tiO. DraAtic ge~ in the scheme embodied in the Bill would, 1 fear, be impos-
sible to accept. but as regards one i)f these amendments, namely, that which lltand. 
in the name of Illy Honourable friend Mr. Chetty, I am willing to lIay that, after full 
(\(JlIsill .. ra.tion. the Government are prepared to accept that amendment." . 

To thut position, Sir, the Government. of India, aiter full consideration, 
adnerc. In particular, the amendment, I think. in the name of the 
Honourable the Lp.ader of the Opposition, and the second amendment stand-
ing in the name of Mr. Iswor Saran and two or three other Members of 
the NatioD.QUst Party, Qnd I think a third amendment standing in the 
name of my friend Mr. Acharyn, if any of these amendments ore passed 
by the Honse, I fear it would be impossible for Government to proceed 
with the Bill. 

·Mr. Preaident: I am afraid that position is entirely inconsistent with 
the statement made hy the Finance Member. that fiscal autonomy is B 

reality, and that it is an integral part of the constitution, nnd also the 
statement by the Secretary of Sta.te for India, made in the House of Com-
mons in the recent debate, that India. enjoyed the same liberty in the 
matter of tariffs 88 Great Britain enjoys. 

The Honourable Sir George BalDy: I think, Sir, it has been clear all 
along that what the tariff autonomy convention means is that, when the 
Government of India and the Legislature are in agreement, the Secretary 
of State will not exercise his power of superintendence, direotion and oon-
trol. In any Dominion it would be necessary that the Government of that 
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Dominion and its Legislature should be in agreement before a decision on 
such matters could be arrived at. The difference of course is that in 6 
Dominion automatic means arc provided by which, when there are differ-· 
ences between the Legislature and the Government, they are at once ad-
justed, whereas under the existing constitution in India no such automatic 
means of adjustment are provided. 

JIr. President: Unless the Government of India Bre prepared to 88si-
miliate themselveR t,o the position of MinisteI'8 (md act as such in this 
matter of fiscal autonomy, this fiscal autonomy has no meaning under the 
present constitution. 

Sir Barl Smp Gour (Central Provinces Hindi Divisions: Non-Muham-
madan) : May I ask one question, Sir . . . . . 

Mr. K. A. JiDnab: I am in possession of the House, Sir. I had, Sir, 
very little doubt in my mind, and t ~ is why I stated the proposition in 
the fann in which I did, so that Honourable Members may understand 
the exact position. But, Sir, after the reply given by Sir George Rainy 
on behalf of the Governmen,t of India there is now absolutely no doubt left 
in the amenuments that. have bUOD tabled. There are the!:\o three 
alternative proposals. And, Sir, I may tell the House, because there is 
no confidence about it, that I JDVl!clf wunted t,) mOVl; lin amendment 
at first. Before tabling the amendment, I considered my position, and I 
came to the conclusion thiit, if it was not acceptable to the Government of 
India and if I carried my amendment, or if any of these amendm.ents. were 
carried, the one and the only result would be the wreckage of thiS Bdl, as 
the Government may not proceed with the Bill further. Now, Sir, I 
may tell Honourable Members here that it is for this reason that I am not 
prepared, in spite of those sentiments which my friend Mr. Birla. expressed, 
to take the e ~ of this Bill being wrecked. I find, Sir, that uU 
along here, barring per naps a few exceptions, every one recognises the 
immediate and urgent necessity for the protection of the mill industry. 
There are various reasons for it, and it has been argued in different ~ 
but the conclusion is the same, that the mill u ~  at the present 
moment is in a desperate condition, and that it needs urgent and immedia.te 
protection. And, :Stir, nobody would Bay that it should not get adequate 
protection, or I will go further and Bay, effective protection. I entirely 
agree with my friend, Mr, Birla, that it is wasting the money of the con-
sumer if you do not give effective protection to Bny industry that you want 
to keep nlive. ec~ e, what is the result if the protection is not really 
effective? The effect will be this, that whatever little money you put intI) 
the pockets of these industries probably will go to minimise the losses they 
have sustained or may enable sorne of them to declare a. small diviaend. 
That is not the principle of protection. The principle of proteotion, as I 
understand it, is this, that the consumer is ready to bear the burden as 1m 
investment, 8S my friend Raid, so that, within B reasonable time, the 
industry which they have protect,ed will sarYe them and will give them the 
commodity they protected at a cbeaper rate and drive out the foreign im-
ports from this counfnoy. That is why you should give protection, and there 
is no question about it. But. Sir, I will reAd now the words of Sir Victor 
AI1RS()01I. Sp€-nkillg' on thn Tariff Bill which rlenlt with the yn.rn duty itt 
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1927 -it is s vorv instrudiv(: passage nnd I think the House will bear 
with' me, and Honourable Members will realise tha.t our position today ill 

.exactly tho same as it was in 1927,-this is what he said: 
"The position is this, that the mill industry ill like a poor wounded man lying on 

the road. Mr. J&mnadllB Mehta. lIays thl8 mall needs an ambulance. Mr. J&Il1J1ad&ll 
is ,entirely ~ t  ho dooil need an ambulR.nce to take him to the hosp.ital, but 1111 that 
is offered to him is a broken f.'l'utch. He cannot go far or fast on thIS crutch, but h. 
takes hold of it lind stumbles towards the town in the hope that somebody will help 
him on the road. But Mr. m ~ 8ayll he 8hould Iwt take the "rutch hnt remain 
:lying on the road while he apprises the mllllicipu.i authorities." . 

My friend Mr. Birls wants the millowJJers to rema.in lying on the road and 
,he will go and inform the e ~  municipality about it. 

'rhen, Sir Victor SBsso.)n went further, and said: 
"Unfortunatp.ly Mr. Jamnadllll cannOL guarantee to us that we will ever get this 

ambulance or I would certainly join him." 

Nor can my friend Mr. Birla guarantee me the ambulance, or else I would 
certainly join him. 

Mr. T. Prakasam (East Godavari Bnd West Godavari cum Kistna: Non-
Muhammadan Rural): May I interrupt the Honourable Member for a 
minute. May I know whether it is his contention that the position taken 
by the Government, in defiance of the position dictated by the Secretary 
of State, is a correct one or not according to the argument of Government.? 

Mr ••• A. JlDDah: That point I have past. I cannot go ba.ck on it 
-now. Then IS'ir Victor says: 

"Mr. JalJllIadll.S cannot guarantee to us that we will ever get this &mhulance or I 
would certainly joiu him." 

And somebody shouted out and said "Sir, it might be thtl funeral", 
Now, Sir, I am not prepared to face here in front of me the funeral, and 
I cannot, Sir, take the responsibility for the funeral of this industry. Of 
oourse, we are all agreed that this industry requires protection, it requires 

. effective protection, it requires immediate and urgent protection; but if 
we cannot get the ambulance, Sir, I ha.ve no hesitation in saying that ther.e 
will be a funeral of this industry, Bnd I am not prepared to participate in 

'bringing about that st.ate of things. 

Jlr. O. S. Banga Iyer (Rohilkund and Kumaon Divisions: Non-Muham· 
madan Rural): .Axe you delivering a funeral oration? 

~ . II. A. JlDDah: No, Sir. But let me ma.ke my position clear that, 
as I understand the principle of Imperial Preference, it means this, either 
ther.e should be a reciprocity arrangement betweon one Dominion and 
another Dominion; tha.t is, one Dominion says I will give you certain ad-
.antages in return for certain adva.ntages which Y01l should give me· That 
is one principle of Imperial Prefelence. The other principle of Imperial 
Preference. Sir, is a voluntary gift. It is open to a Dominion, BB p&rt of 
the British Commonwea.lth, to Bay thAt we Wiill make a voluntary gift to 
you, provided it is not seriously detrimentR.l to OUll' interests. It is open 
to you to say so. Neither are we a Domin\ion, nol' is this proposal based 
on the reciprocity principle, nor even does the !Honourable Member or iihe 
Government sa.y tha.t we are making B voluntary gift. P.ersonally I am 
not samafied with the reasons and the arguments which are put forward to 
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[Mr. M. A. Jinnah.] . 
aupport this scheme, but I think we ~t to deal with this matter in l\. 
fair manner. The Government themselves do not say that they are 
asking us to endorse the principle of Imperial Preferenoe in their fiseRI 
policy. That is qui,te clear from the sta.tement made by the Finanoe 
Member in paragraph 59 of his speech. Th:is is what he says: 

"I need not alabonte the further ~ume t  which have been dealt. with in our 
telegram, but I muat before leaving thIS part of the IUbject emphasize once agam·. 
one vital point which we have made. We do not and in fact we could not uk this 
.AslIeIIlbly to commit themselves at this stage to accepting the principle of Imperi .... 

e ~ e ce. We are asking them to regard this proposal merely as a special measure 
designed to meet the immediate emergency. It is ading in this spirit that we propose 
that the special protective duties shan be imposed for a period of three yean only and 
that at, a convenient date bef;>re the termination of this period their effect Bnd the 
whole position of the industry shall be re·examined in a Tariff Board inquiry." 

Kr. T. Prakuam: Do you justify that"? 

Kr. 11. A. linIlah: Beggars cannot be choosers. I am not justifying 
a single thing, but I am. only justifying one thing, and it is this. (An. 
Honourable Member: "Don't have the mentality of a beggar".) I wish 
we could act otherwise, but I shall not give my support to this measure 
being wrecked at thlis juncture. That is all I am saying, and I do not 
want to uS6unfair arguments. I must also recognise correctly and 
fairly what the Government position is, which is, we are not asking you to 
endorse the principle of Imperial Preference. This is an emergent measure, 
and the whole question will be examined by the Tariff Board. I for one 
have not got enough data and therefore it )s very .difficult for me to deal 
\'lith this question. I venture to sa.y that this Hous.e is not committed' 
to the princliple of Imperial Preference. It requires further examinn-
tion .... 

JIr. T. Prakaaam: ~ you convinced of the emergency? 

Mr. K. A. linllah: Yes, I nm convinced of the emergency n hundred' 
times over. 

JIr. T. PrakBI&Dl: For Lancashire? 

Mr. K. A. linllah: I am not concerned wtif,h Lancashire· I am 
concerned with my interests. 

JIr. T. Prakuam: Lancashire? 

JIr. 11. A. linnah: WhA-t is the good of thi'l sort of interruption? 
Either my Honouraple friend docs not understand or will not understand 
me. The Government sny that they have examined this question, and for 
the time being this if! the best thing we can do, Rnd then there oomell 
t,he app.eal from Rif! Mlljesty's Government. I certainly wish that that 
appeal might have been left out. Ths,t appeal could only come properly to 
us for consideration if we were in a position and had the power to deoide 
according to our judgment. I do not wish in any way to say anything 
which might be miRunderstood. The LaBour Pnrty And the La.bour ~ 
emment have certainly shown their !'{oodwill ~  words, but. good . 
deeds still remain to be performed. I f;hnll treat with all respect ~  
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sympathy an 'appeal from the Government in office, namely, the Labour 
Government. Not that I would hav!} treated it withcut any respect othor· 
wise. This Government have shown goodwill, and oertainly good words 
and good manners, Qnd to that extent I would be only too glad if it were 
. ~ e for me to show every consideration to that appeal. Sir George 

Schuster said to Pandit Madan Mohan Malaviya that if he was the 
keeper of his conscience, he would know that he put India's interest first. 
If the Finance Member, I would say, was the keeper of my conscience, he 
,'muId find that I have no ill·will against Great Britain. I have no desire 
to do nny injury to Grea.t Britain. but, Sir, I must say that I love India. 
first, and I must stand for the interest of India every time. Whenever 
a question of this kind has got to be ('onsideren, it depends a great deal 
upon the angle of vision wi·th which you approach the question, and" it 
is quite possible, Qnd I do not challenge that for one single !moment thaG 
the HonouJrable Members there have honestly and sincerely come to" the 
conclusion that this is the hest ~e e they can render to India at the 
present moment with regard to this problem .. 

There is one word morc which I wish to say about J"apnn. Several 
f,,,,legrllllls have been sent to me and to other Honourable Members of t ~ 
House from variouf1 important and influentia.l bodies in Japan. I wisll· 
to say this· All credit is due to Japan for her wonderful orgaIDsation, for 
her skill, energy and ability. We afe proud of this great DIltion, parti. 
cularly us it is an Asifltic na.tion. It st'imdsamong the foremost nations 
of the world and we are proud of that. We have no unfrtiendly feeling 
against them, but I think they mllst alf10 realise that we are not yP.t 

1 masters in our house. And therefore we cannot do as we please, P... But we are also obliged to think of our interests first. I quits sea 
tl.eir point of view, that this protecVion, this differential duty, does meRn 
nn advantage to the United KiDJJdom goods against Japan. I quite sea 
also,. apart from the argument of Mr. Rirla, that even the finer counts 
are in a way competitive goods. But apart from all that, it is ad· 
mitted by the Governlment, subject to Mr. Chetty's amendment, that 12i 
per cent. of the United Kingdom goods are Ildmittedly competitive 
goods. Mr. Chetty's amendment has r(Jduced tbnt percentage of 12. per 
cent. to now about 8 or 8t per cent. roughly. To that extent, Govern· 
ment have yielded as far as the United Kingdom is concerned. I quite 
~ e all that. But what did Mr. Bir!a say? He said: "If the pro-

tection is not wven by the end of May, almost all the mills will close 
dovl'll und will have t.o resort to lock-outs". Do you want me to take that 
responsibility? I cannot; I will not. . 

Dr. B. S. :Mooole (Nagpur Division: Non-Muhammadan): Throw tha.t 
responsibility upon the Government. 

JIr. :M. A. 11nDah: Government hBve made their pOBit.ion quite cIeBl'. 
The responsibility ie: entirely theirs for this. but speaking for myself and 
my party. we are not in ~ position to endorse 1;h8 schehne of the Govern-
ment. We are not yet satisfied with it. They themselves have made it 
clear that it is subject to further examination. But as an emergency 
measure, I cannot oppose this Bill for. the reasons J have I!iven; onrl if we 
find that this Bill is in danger, we reserve the libert.y to /lct as we may 
think proper and it seems that in that cas A we shan be obliged to supporti 
the Govemlment. 
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SIr ZuUlqat·Ali J[hu (East Central Punjab: Muhammadan): Sir, I 
think it is the duty of all Members to consider this measure very carefully 
before they pronounce any llesponsible expression of opinion ,in this House' 
and it is with that full sense of responsibility on this occasion that I 
venture to express my opinion, Sir,. I am convinced that sometimes 
one feels in this House like Alice in Wonder-land. I have had the bene-
fit of hearing long speeches lInd the wisdom I have drawn from experi-
ence is that Ishouid make short speeches and only deal with ~ct . ~ , 
Sir, with regard to the measure before us, it touches and involves 80 mauy 
dJfferent interests that I may Ray t.hat the principal intel'ABts involvod 
are the interests of the producer, the interests of the millowner in Incli!\ 
and the inte!'ests of the consumer. With regard to the intel'tlst8 of the pro-
ducer my own province, the Punjab" I venture to Aay, has 0. great deal to say. 
Irlthe Punjah, as the House is aware, we have built up a magnificent edifice 
of agricultural industry. Although the. land there is gre&tly depreCjiated, still 
it comma.nds very high prices, and ollr ruml classes are, e ~  speak-
ing, much better off than those of finy other province in India. These 
rural classes have gained on account of the export of wheat and cotton· In 
the Punjab, large areas are assigned to these two crops and it is due to these 
a,gricultural operations that our prosperity is due. Now, Sir, if there 
if! any c m et ~  in buying cotton in India, it is a self-evident fact 
t,hat the producer in India gains a good deal. But if you eliminate rich 
compet(;tors. there is no doubt that the producer, for example, in my own 
province, 'j the Punjab, would be badly hit, and for this reason my pri-
mary duty is to give expression to the view of these rural classes in tbe 
Plmjab. Japan ps a very goodpurchaller of cotton in India and so is 
Lancashire. . If Japan, on aooount of the protective duties, is eliminabed 
from competition for the Indian cotton, then, I am afraid, the deprecia-
tion of the value of cotton will prejudicially affect the land also. Our 
prices of land in the Punjab, as I have already said, ~e very high, 
and this is a great gain to the rural classes. But if cotton depreciates 
or goes' down in value, then the value of t,he land also decreases, This 
is one consideration. 

The other consideration is that this Bill involves !.i loss to the consumel'. 
If Japan can outbid or undersell Lancashire, then the consumer in Indiil 
nr.turally ~ . As we have seen, Lancashire's trade, on account, of 
eompeti!tion with Japan, haR ~ e t  decreased and suffered. I have no 
doubt that the Honourable Member here present. feeling the great neces· 
sity of helping both the producer and the consumer, will tend f<)wards 
the opinion to reject this Bill. There artl however greater and mightier 
problems involved, and I would humbly request my Honourable c e gue~ 
that they would liberate their minds from the yoke of entrenched prp· 
u~ ce  and approach this problem with a wider VIsion and thf1 imagina, 

tion of true statesmen. All the speeches that I have beard 80 far, 
during the course of the last week. had in them /l, very important ingredient., 
and it was this, tha.t Great Britfllin should bear in mind that India iF! ex-
pectinp! her to grant Dominion Status to her, and that the people here are. 
on tip-toe of expectation, ~  that ;f these expectations and hopes are 
~ te  or frustrated. there would be great trouble· We arc /l,wa.re , 

that. in or4er to achieve this object a great AmbAssador of Peacs in the. 
person of Lord Irwin. the present Viceroy, has been striving to bring, 
about some form of consultatlion which is known by the name of the 
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Round Table Conference and these round table experts going to England 
would settle the problem in converslition with the Cabinet there. . . . 
honour is due to him. I am not partial. . . • 

Sir ZuUlqar Ali J[haa: Experts they would be when they are selected 
from this vast populatlion. Lord Irwin deserves the support of all people 
in that, and I am perfectly sure that Members here will not refuse to 
give that support t.<> him. He is doing things in an honest and conscien. 
tious and bold manner. He has set hiS heart on It, and for whose gPOd:,} 
I dare say,it is for the good of. both England and India. Nobody can 
deny that we have a. great future before us if we only know how to act 
with tact and aavoir taire. If I give honour to Lord Irwin it is because 
honour lis due to him. I am not partial............... ' 

.... President: This is all irrelevant. 
Sir ZulICf&r All Dan: I am tending towards the relevant part. 
Mr. PreIldent: I quite believe the Honourable Member. 
Sir ZulAqar Ali ][han: It will soon be before your vision, Sir. Lord 

Irwin is striving for a great object, and I think we must help him 
towards aehieving that object. If India wants to approach nearer to that 
goal, if India wants to be put on a higher pedestal, then she must know 
that she cannot secure that object by fighting, because she is not in a 
position to fight, it would redound to her interest more to gain her object 
by negotiations. I have no doubt that we have sense enough to see that 
the only way open to India to achieve her object is to carryon negotia. 
tions, and if possible to win over and conciliate opinion in Great Britain. 

Mr. N. O. Kelkar (Bombay Central Division: Non-Muhammadan 
Rural): Does the Honourable Member support or oppose the Bill? 

Mr. I'ull Ibrahim Ba!I.1:mtulla (Bombay Central Division: Muham-
mndan Rural): He has not yet come to the Tariff Bill. 

Sir ZuUlqar AU ][ban: Why is the Honourable Member in a hurry? 
Mr. N. O. Kelkar: I would like to know in order to follow the HonoUl" 

able Member the better. . 
Sir Zulflqar Ali ][han: The Honourable Members are used to longer 

speeches. 
Mr. N. O. Kilkar: But they were intelligent. 
Sir Zulflqar Ali Khan:· It is only natural that, when I speak of India. 

I consider that my country must stand first. But then, Bir, when I con· 
sider .that. my . country has t~e first claim on my consideration and my 

. devotion then whether it is my individual humble self or whether it is 
anybodvelse, he must courageously express his opinion before this Houae. 
The u~ t  ·is whether India loses by accepting this Bill. The danger as 
indic",ted. by other speeches . is that it ~  carry ~t  it some form of 
Imperia.l Preflm:lDce. My Honourable friend, Mr. J1Dnah, ~ carefully 
dealt with thee ue~t ~  of Imperial Preferenoe, and I. may .8sk when 
Great Britain has practically granted and conceded tariff autonomy to 
India, then is it gracious on our part ~  ~ t 'wise, or even .expedient, 
to use thc weapon which she has placed m our hands against Great 
Britain herself? Now, herein lies the whole problem in a nutshell. .Are 
we· going to use tha.t weapon against Great Britain which she has handed 
to us? Is it wise or expedient for us to use it agafnether.? 
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Mr. II. S. ~  (Berat' Representative): We may use it to cut our 
(lwn throat? 

Sir ZUl1lqar AU Khan: No, no. We are not doing so. We are keeping 
it in reserve, and if we find that our interests are .not served by generous 
Qnd liberal treatment of this problem, we can always use that weapon 
which is ha.llded to us. But now, this message from the British Cabinet 
which com,es to us is significant, for if fiscal autonomy were not granted 
to us t!:tere was no raison d'etre for st:nding that message to us. It is 
clear enough that they want your help at this juncture. Are we willing 
to. give that help to them? Is it in our interest to give. that help to them 1, 
Shall we play the game? Are we capable of playing the g.ame? I think all 
those Honourable Members who are sitting here, however wise they may 
be in their generation, will miss a great opportunity if they, ~ this 
c ~ ce of showing that they are willing to makeI)1ateri&l.. .. sacrifices to 
gam a great and lofty object. Well, Sir, I for one u c ~ , saCrifice 
in the interest of suitable Dominion Sta.tus. Why are you BUspieious 1 
Do you think that, if you conciliate British opinion, ·even then you are 
in clanger of being deprived of this position? I do not believe it. You 
must be wise, you must be cautious in handling these questions. Will you 
gain by hurting, injuring snd by denying to the British public what. they 
have begged of you? 

Mr. ]I. O. Kelkar: Sir, may I ask one question of the Honourable 
Member? I am trying to understand and follow him. He has referred 
to the message from the Cabinet and the telegram. In what connection 
does he take that message? Does that message relate to the increase of 
·the t.ariff duty from 11 to 15 per cent. or to the imposition of Q 5 per 
cent. additionftl duty? By that message what does he understand? Do 
they want to eome down from 15 to 11 percent., or to put up 5 per cent. 
additional against Japan? In what connection between the two does he 
take that message? 

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Don't answer 
-him; address the Chair. (Laughter.) 

Sir Zul:flqar Ali lDlaD: I think the Honourable Member has sense 
enough to read bet.ween the lines. It is not for me to teach him or to 
interpret the meaning which is perfectly clear. I am helping him accord-
ing to' my lights and if he is not willing to followtbe light he can follow 
whatever he likes. 

Sir, I Rhould deprecate it very mucn if wnat I say is not taken or 
considered in ills true perspective by my Honourable colleagues. Am I, 
as an Indian, not willing to demand autonomy or a suitable form of 
Dominion Status for India.? As a 80n of the soil am I not as anxious 
as these ~e t eme  on my right to enjoy tae status of men wno live in 
the Dominions? If these. my Honourable colleagues will only consider 
what is in the true· interest of India I have no' doubt-and' I halve great 
faith in theirwisdom-4hat-they will concede what ma.y be to some extent 
mRterial to thetn in the higher interests of India. 

JIr. B. DU: Will the Government Members make tliat statement '.' _ '0. 

lIr. PresldeDt: Order, order. 
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Sir ZuJllqar AU Khan: Then, Sir, supposing this little saorifice is made. 
it is oIlly for n limited period of three years. After that, the whole thing 
will go into the melting pot. and you will give it any shape you like. But 
for three years, are you gomg to deprive the country of the chaDCe of 
getting that status which our souls require, Dominion Status or any form 
<jf Dominion Status, that you are gOlDlo\" to negot:ate there? (An Honour-
able Mcm.l)(n': "Will you get it in ?"etum for this?") Not in return for 
this, but, you are going to conciliate them in order to prepare the ground 
for yourself. ' 

I declare that if, on this solemn occasion, pettiness and nan'ow-minded. 
ness are shown, and no regard is paid to the true interests of India, I am 
afraid these gentlemen will have to shake their heads in sorrow. 

Sir, in the end I appeal to my countr.ymen to have some vision, . a 
vision which will have before them the radiant edifice of a great country 
enjoying the.ftberty which God gave them origin any but which -they were 
'deprived of,-- But I do hope t.hat, on this occasion, they will play the 
game. 

~ Assembl.y then adjourned for Lunch till Twenty-Five Minutes to 
Three of the Clock. 

The Assembly re-assembled after Lunch at Twenty-Five Minutes to 
Three of the Clock, Mr. President in the Chair. 

Sir Oowasji JehaDgir (Bombay City : Non-Muhammadan Urban): Mr. 
Pre!,1ident, it will, I think, be readily admitted, and with some confidence, 
that the majority of the Honourable Members of this House 8J'e now 
convinced that the textile industry of India requires protection and that 
it hilS been more than justified. 

But from speeches thli€ we have heard up to now, there have been 
one 9r two Honourable Members who have expressed considerable doubt . 

. Now, Sir, I am not going to burden this House with a large number of 
figures to prove t,hat protection is necessary and justified. I think the 
Honourable the Finance Member stated that a Tariff Board had not been 
appointed to consider this question in all its aspects. But a Tariff Board 
was nppointed, and it did report in 1927 and the conclusion they came 
to WAS that protection was justified. Unfortunately, the recommendations 
of that Board were not accepted by Government. Since then, several 
committees have been appointed, and lastly we have got a very valuable 
report by a Government officer who, I am pleased to see, is an Honourable 
Member of t.his House, which clearly shows that the competition whicli 
the industry has toda.y to face is of a character which justifies protection. 
Now, Sir, r will put it to the Honourable Mem6ers of this House th&t 
from their own experience, they will be able to assert that Government 
do not propose measures of protection unless they are a.bsolutely con-
vinced. The best proof that protection is necessary is the proposa.l of the 
Government, and I 8Jl1 infonned that specia.lly . my Ronoura.ble friend, 
the Member for Commerce, is not ea.sily convinOOd in such ma.tbers; that 
he requires Jacts, figures,proofs, betore be comes t<' a conclusion, Rlld 
tb.E!refore, if my Honourable friend, the mm~ !ce Member, puts forward 
proposals for protection9f an industry, I think . this Honoura.ble House 
may take it as convincing proof that protection is necessary. 
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[ Sir Oow&sji J ehangir. ] 
Now, Sir, if I may be permitted to do 80, I will deal with a few-

points that have been urged before this Honourable RQuse ~ my Hon. 
ourable friend, Diwan Ohaman Lall, and if he does not consider it pre· 
swnptuous on my part to do so, I may be allowed to congratUlate him 
on his lucidity and ~ ue ce. I regret I cannot congratulate him on the 
logic of his arguments or the correctness of his facts. Sir, Honourable 
Members who were Members of this House in 1927 must have heard my 
Honourable friend, Diwan Chaman Lall, wit.h mixed feelings. They must 
have been quite familiar not only with his arguments, not only with his 
quotations, but even with his language. For, in looking up the debate 
that took place here on the 7th September, 1927, I find that my Honour-
able friend made a speech in this House (An Honourable Member: "Not 
in this House, but in Simla.' ')-this House whether it was in Simla or 
Delhi-in this Honourable House, which is, word for word, a repetition 
of the one which he inflicted upon this House a few days' ago. Sir, I 
admit he made certain changes in his speech to suit the preflent occasion. 
He also gave this House a few quotations from a Report that has come 
out very lately; but beyond those alterations, my Honourable friend's 
speech was nothing else but a repetition of his speech of 1927. He on 
that occasion informed the House that the mill industry of Bombay had,.. 
within a certain period, made large profits. These are his words as 
reported in his speech of 1927, which he repeated practically word for word 
on the present occasion. He said: 

"178 per cent. of the total capital invested in the indu8try has been di,ltrihuted in 
. ~  to the ahare·holden (If this indWltry." 

Now, Sir, I contend that it was not a fair statement of facts. He 
employed a most unorthodox method of arriving at that figure. In the 
Tariff Board's Report, there is a table which shows the dividends paid by 
the mills from, I think it was, 1917 to 1925, and my Honourable friencf 
actually added up the percentages from the years 1917 to 1925 and CQIlle 
to the figure of 177'9. Now, Sir, I will ask any Honourable Member who 
knows the mere elements of statistics to say whether profits can be calcu· 
lated in this manner. I will give you an illustration. Suppose a company 
makes _ a profit of 5 per cent. a year and in ten years, it will be 50 per' 
cent. Oan it be said that that company has paid 50 per cent. dividends 
in 10 years? It is only 5 per cent. a year, 5 per cent. which the share-
holders are justified in getting. If you say 50 per cent. in 10 years, it 
sounds a big amount. But that wa.s not the only mista.ke. He made 
anot.her very big mistake. He has said that this profit is the profit on 
the capital invested in the industry. It is nothing of the sort. If he had 
looked more carefully . . . . . 

DiwaD Ohunm LaU: On a point of personal explanation. Sir. I never-
said anything of the sort. The Honourable Member is misquoting me. 
·What I said was this. "This is the dividend paid on the paid up capital, 
as reported by the Tariff Board during these years." 

Sir OOWuji J'ehaDg1r: Here is the quotation, Mr. President, word for 
word, my Honourable friend cannot deny it, it is in cold t~ "178 per 
{lent. of the total capital invested in the industry has been distri6uted in 
dividends to the shareholders of this industry". (DiWaD Chaman LaIJ 
rose to interrupt.) The Honourable I~m e  will not be able to iniler·· 
rupt pte. 

0.' ") 
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Diwan Ohaman LalI: The Honourable Member is ~ e c  mis-
.quoting me. 

Sir 00""11 Jehang1r: I am not misquoting him. Honourable Members 
·of the House are the judges. "178 per cent. of the total capital invested 
has been distributed", he said, and he had deliberately intended to mis-
lead this Honourable House. 

Dl9laD Ohlman Lall: Time and again I have stated that the capital I 
have taken is p'aid up capital. 

ID. President: Order, order. The Honourable Member is not willing 
to give way. 

,Sir 00911111 Jehanglr: All I can say is that I read it in cold print, I 
-cannot go behind it; I cannot know what he really intended to say. 
Well, Sir, what he did say, was that the companies paid in Bomba)' 
,dividends to the extent of 178 per cent. on the money that W$8 invested. 
If he had looked furt.her into the Tariff Board's Report, he would have 
found a table which shows that. even according to his unorthodox method 
of calculation, the percentage was 80 and not 178. Well, Sir, I will leave 
tha.t point, and my Honourable friend may convince this House and my-
,self on another occasion. But my Honourable friend seems to forget little 
and learns less, for on that occasion Sir Victor Sassoon pointed out that 
the profits of the companies in Bomba.y had been 71 per cent. for the 10 
years preceding the date on which the speech was made. I now under-
stand that, taking the lean years that ha.ve ocourred since then, the profits 
are 5 per cent. If t.hat is ma.king very handsome profits during a period 
of years, it is for this Honourable House to judge. Then, Sir. my Hon-
ourable friend accused the mill industry of Bombay of frittering away 
their profits, but he forgot, I do not say deliberately, it may be out of 
ignorance, he forgot to tell this House that Japan also ga.ve large dividends 
in their years of prosperity. 

Diwan Chaman La1J: They are not asking for protection? 

Sir Oowasjl Jeh&DgIr: I must admit what my Honourable friend said 
'about the reserves taken by the Japanese mills. The Japanese mills 
did take large sums to reserves, larger sums than in Bombay, but my 
Honourable friend forgot to tell this House tha.t the Japanese mills were 
working double shift, and that the e ec t~  on their machinery was 
much more than 100 per cent. of the depreciation in Bombay. If my 
Honourable friend knows anything of the industry, he would have known 
that working double shift means a much greater depreciation of machinery. 
Then my Honourable friend said the Ahmedabad mills oonserved their 
profits, and that is why they find themselves in a better position than 
the mills in BombaY. I have been able to obtain the figures for Ahmed&-
lrlld and Bombay for the years 1921 Qnd 1922, and if you, Sir, will for-
give me, for inflicting upon the House just a few figures, I will illustrate 
what I mean. In Bombay the dividend on gross profits in those years 
was fiB per cent., in Ahmeda.bad it was 65 per cent. Depreciation on gross 
profits in Bombay was 21 per cent., in Ahmedabad 16 per cent. I think 
these tWQ comparative figuref$ will Elhow tbat, in years of prosperity, 
:AhmedabBdwas no more conservative thAn Bomba.y. Now, Sir, just to 
,conclude this point, I would like this Honourable House to know what 
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[Sir Cow8sji J ehangir.] 
the Tariff Board has to say, 8S my u ~ friend drew a good many: 
of his argwnents from figures obtained from the Tariff Board's Report:J 

. "We would again emphasille the view putforwsrdin the preceding paragraph. 
Neither over capit\lliaatiOll lIor the unduly hi,gh dividends in the boom period call be 
laid to be the cause of the subsequent depres8ion." 

Sir, tha,t is the opinion of the Tariff Board which was so freely quoted 
by my Honourable friend when he said that the present condition of the 
industry was due to its t'xtravagance and pr01Ugacy during prosperous 
years. 

Diwan Ohaman Lall: Over.capitalisation APoentunted the depression; 
that iR what the Tariff Board said in paragraph 39. Quote correctly. 

Sir Oowasji JehaDgir: Then, Sir, he drew a lurid picture of the' housing 
conditions of the working classes in Bombay. I think I am right in 
saying that most Honourable Member!> who have been to Bombay know 
that we are ashamed of the liousing conditions of the labouring classes 
in the city, nItd I know, Sir, that the Honourable Members of Govern· 
ment on the opposite side are fully aware of the conditions. But did 
my Honourable friend, Diwan Chaman Lall, when he drew t,hat lurid 
picture of t,he c ~ t  of the 'poorer classes in Bombay, tell this Hon-
ourable House, what the mill industry has done to better those conditions? 
Thut was not convenient to his argument., so he left it. out. Now, the 
mill industry in Bombay hns spent 75 lakhs of rupees in the construction 
of chawls. Some owners of mills have done that, nnd over and above 
that, the industry makes a contribution of about 10 lakhs a year to the 
Government houRing scheme. Well, Sir, I am quite prepared to ndmit 
t.hat., on account of certain circumstances which I am not now going to 
explain, the housing conditions in Bombay have not been pedect. but 
the accusation that the mill industry in Bombay has done nothing is not 
true, is Itn incorrect statement of facts placed before this Honourable 
House with thE' object of biassing them against any proposals for protec-
tion. Now, Sir, my Honourable friend glanced through a book or two 
and came forward with the bold statement that wages in Japan were higher 
1lhan in Bombay. The only figures he gave this House were tha.£ the average 
wage of a woman worker in Japan was Rs. 40, but in Bomoay the average 
wage of a man was Rs. 80 to 85. Quite oorrect, but he stopped there, 
he went no further; he did not tell this Honourable House what work the 
woman does in Japan, as compared with the work done by the man in 
Bombay. I will give just a few figures, Sir, if you will pardon me. In 
Japan the wages of a woman weaver are Bs. 2-4 per day and she works 
from 5'5 to 6 looms. The wages of e. man weaver in Bombay nre Rs. 2 
per day, and he' works two looms. Which costs more, flnd which is 
cheaper, Japan or Bombay? I~et me quote some further figures. In 
:J:apan s woman gets Rs. 1-14-6 a day for 600 spindles; in Bombay, a. man 
gets one rupee per day for less than 200 spindles. And perhA.ps my 
friend will admit that the wages in Japan are much lower t ~ in Bombay, 
and wha.t is more is this. These wages include t~e expenses incurred 
for welfare work Bnd recruiting charges. I think the argument that 
Bombay gets its work done cheaper than Japan h&8 been· completely 
exploded long ago, and that to have come forward ~ an gu~e t that 
we pay much les8 for our workmen in Bombay than In J span 18, to aay 
the least of it. perfeotly incorrect. 
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Then, Sir, my Honourable friend went on to talk about t ~ sweating 

of labour in Bomba.y, and be gave as an example the methods adopted by 
a certain· group of making their labour work more looms than they are 
'doing at preunt without paying them anything extra. It is a perfectly 
illCorreet statement of fact again, Mr. President. It is true that the 
efficiency scheme of Il certain group in Bombay did include a scheme to 
try and' make the workmen look after three looms instead of two, as 
~gge t  thp Tariff Board, but gave them 831 per cent, more wages, 

The result was the strike, Now, Sir, before my Honourable friend goes 
into the question of the efficiency of the management in Bombay mills 
and the question of the efficiency of labour, I would like him to go into 
question of the efficiency of some of the labour leaders in Bombay, and 
if he would, only be instructed on this important point, he would find 
t,hat, to some extent, the 8ctio118 of some of the labour leaders in Bombay 
were ret'lponsible for the inefficiency of the workmen, and if my friend 
wants to know what is done in Japan with such labour leaders, I would 
refer him for further knowledge to his friends the Japanese, for whom 
he has acquired such It sudden affection, Mr. President, we know what 
short shrift labour leaden, who are up to mischief get in Ja.pan. My 
friend talked fi greut deal, as I have already said, about the want of 
efficienc,v of our workmen, and if he will only attempt to improve the 
efficiency of the labour leaders he will have done a great service to the 
mill industry. 

And, Sir, while asking for guarantees as to what amount of the so. 
caUed profits-I do not know on what-the mill indUBtry should give t(} 
labour if these proposals of Government are passed, I would like my 
friend to give a guarantee in return that he will see that the e.fficiency 
of labour is improved. Is he ,prepared to give that guarantee? 

Dlwan Ohaman Lall: It is your business and not min.e. 

Sir aowaali 3ehangir: He says it is our business and not his. It is 
his business tb criticise i it is his business to throw the whole question into 
confusion; it is his business to go and abuse an industry tha.t has served 
India so well; it is not his business to help the· industry; hut it is his 
business to agitate; it is his business to set up labour against capital; 
it. is his business to see that labour is as ine.ffi'cient as can be; it is his 
business to see that labour does not work and it is our business to see 
thAt the millions of the population of this great country are clothed . . . • 

Kim .oh&mmadSha.h lfawu (West Central Punjab: Muhammadan): 
Wby Bre your employees listening to the labour leaders and not to you 
~ they are paid well? 

Sir Oowaall 3ebanglr: I will give 8 very short reply, Sir. If la.bour 
leaders have the cheek to go and tell the ignorant, illltera.te wOl:kmen 
tha,t, by striking and agitating, they can get control over the mills, 'that 
in thelle days of starvation and hunger and short work . their insides can 
be filled by strikes. is it not natural, I ask; that these poor ignorant work-
men fallvictim!l to the preachings and doings of the labour leaders? 

IItu1 1IobaID.mI4 Iblll R.wu: That is not a convincing argument at 
all. 
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SJr OowuJi "ehaDclr: These labour leaders oome to Bombay and deli-
a berately incite the workmen to strike. The oiiUowners are mOlt 

P x. anxious to do what they can to assist labour, and in spite of 
this, the labour leaders, in season and out of season, have gone on incit.-
ing labour with promises which they can never fulfil, to strike and nm 
to do any work. That is the short answer. 

JIlan JIobammad Shih lIawu: That is not at all convinoing. 

SIr OowUjl J'eh&n&lr: There 8l'e so many points and so many fallacies 
that my friend propounded that I do not propose to go into all of them. 
but I must draw attention to one fallacy that he propounded. He took 
up a big book and tried to throw it at the head of my friend Mr. Mody. 
Luckily no physical injury was done. He asked him to point out the 
articles of the Washington Convention which the Japanese have not 
honoured in the spirit as well as in the letter. Sir, he need not have 
referred to that big book; he could have got it in the Tarift Board's 
Report. There that article is given very clearly and in a very concise 
form. It does not want a man of high literary ability to understand whail 
that article means. It says that no woman, and no child shan work at 
night and that Q. night shall be defined as 11 consecutive hours, which 
should include the hours from 10 at night to 5 in the morning. Now, 
Sir, he admittea that the Japanese work two shifts of 8\ hours, or 1 '1! 
hours, and that in those two shifts women are made to work. May I ask 
how the Japanese can conform to the Washington Convention unless my 
friend thinks that in Japan a day consists of 80 hours instead of 24 hours? 
What is more, Sir, is this. I know as a fact that that Convention haa 
not been ratified by Japan, while it has been ratified by India. 

Dlwan Ohama.n L&ll: You are wrong. 

Sir Oowuji' J'eh&ng1r: StilI he says I am wrong. I fear, Sir, that mJl! 
friend has missed his vocation. He should have been an actor. I am 
quite ready to admit that the loss would have been ours in this Assembly i 
and the sta.ge would have gained, I om quite prepared to admit that wt) 
should have lost a congenial and jovial friend; but still I feel that my 
friend has missed his vocation j he should have been an actor not a 
labour lead,er, beca.use the whole of his performance before this House witJi 
his incorrect facts and figures was a. good piece of acting. I am quite 
prepared to admit that the millowners of Bombay are not perfect by any 
means; I am also prepared to admit that the housing conditions of our 
labour are not perfect in Bombay. I am further prepared to admit that 
the industry is not run perhaps under certain owners quite as well as i. 
might be; but, Sir, I am not prepared to admit a.U the accusations tha.ii 
have been made before this House by my friend Diwan Chaman Lall. I 
want to be fair. I will come to now to one more point. 

JIr. l'rel1dent: Not about Diwan Chaman Lall? 
SIrOowuJl 3'ehaDgIr: I will leave my Honourable friend to his con· 

acience. I would like Honourable Members to visualise the condition of 
this country if there had been no indigenous textile industry. Would 
not the foreigner then have bled white the poorest of the poor consumers? 
Has Dot this industry for the last 50 years clothed {he poorest of the 
poor, and did it not help to keep down prices, and has it not, during 
the last few years, paid out of its own capital, losses which have tended 
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to keep down prices? Wipe out that industry and our foreign friend. will 
become ma.sters of the market and will raise their prices against the 
poorest of the poor. You will have t~ Mr. President, the ~  insurance 
in this country against profiteering if you lost the mill industry of thil 
country. I would ask Honourable Members to look upon this aspect of 
the case and I would also ask my Honourable friend Mr. Ghuznavi to 
'Consider what the mill industry has done for this country. I will not go 
into his speech. A good deal of it I could not understand. It lasted for a 
long time and I do not propose to dea.l with it. I will also leave him to 
his conscience. But I will ask him to consider the position of the poorest 
of the poor in this counflry. If ~ insists on not giving protection, it 
means his insistence on closing many of the mills. The effect on the 
poorest of the poor wi:ll be disastrous. 

Before I conclude, Mr. President, I should like to touch upon the 
question of Imperial Preference. It could be better done when we come 
to the amendments, but since so much has been said, I would like to 
give this Honourable House whAt is the best definition I could get of 
Imperial Prefe:rence. It is as follows: 

"The principle of Imperial Preference il that each part of the Empire shall give. 
specifically favourable treatment and facilities to the products and manufacturel of other 
psrts of the Empire." 

That is the most authoritative definition of Imperial Preference that 
I can find. It means that any Dominion that accepts this principle, on 
every occasion that it has to consider duties or tariffs must keep pro-
minently in mind the interests of otner p8ll'ts of the Empire. I am not 
prepared to accept that definition, and I contend that no Dominion has 
accepted that principle in practice, in the sense of acting up to it. Mr. 
President, whether that principle actually applies to the proposals of 
Government or not, I do not mean to discuss just now. The opportunity 
will arise when amendments are moved, but I think it is only fair to 
May that it will have to be proved even now that no injury. is done to 
India by the preference shown to Great Britain. I am prepared to go 
into that question at a later stage of this Bill. 

My Honoura.ble friend, Mr. Birla, talked about the protection not 
being adequate. I was not able clearly to understand wha.t he meant 6y 
adequate. If he meant to say that the protection was not adequate to 
enable the mill industry of India to overcome all foreign. competition, 
including that of the United IKingdom., I agree with him. The protection 
is not sufficient to enable the mill industry of India to capture all the trade 
that is in the hands of foreigners today, but if he meant to S8Y that 
the protection was not adequate to help the mill industry in its presan. 
difficult position, that it is not capable of helping the indust4-y to get out 
of the most depressing condition in which it is at present, I cannot 
agree wit:l him. It was clearly sta.ted by Government that it is a transitory 

-measure, that it is only intended to help the industry for the next three 
years to get into its old position, and at the end of the three yean, 
Government and this Honourable House . will have to consider whether 
that protection should not be increased to enable the industry to develop 
and ·oapture the market in India in all grades. Well, Sir, I believe that 
my Honourable friend, Mr. Birls, talked about .the protection bemg in· 
adequate in the first sense, but we clearly understand the position and 
we clearly realise that it is only, a temporary measure. We hope for 
better t,hings to come. 
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[8ft- Cowaaji Jehangit.] 
~ PltJs.ident, I do ~ propose to take this Honourable House at 

this stage through a m.ass of figures. I have got a file full of them. I 
propose to keep them for the next stage. I cannot at present agree 
with the figures, given by my Honourable friend, Mr. Dirla, He h8.s told 
m; that our den1ands ill thiR country are 3.600 million yards. I am not 
sure that thnt figure is correct. These!ll'e hypothetical figures. All our 
figures are more Or less ~ et c . ' 

1Ir. GJt'.,&Dl Du Birla: What are your figures? 
Sir , Opwuji .Tehangir: He has taken the imports plu8 the highest 

capacity of manufi1cturo of mill!;; in Indin ond calculated the total demand 
of this country. I do not appro .... e. of the method of calculation. But if 
I go further, I will be led into placing before this Honourable House a 
mass of figures that I have got ready which real1y are intended to be 
considered and discussed when we come to the next stage. I can only appeal 
to this Honourable House to allow u~ to come to that stage, and when 
we do corne, I trust it will be shown that the proposals that are before 
us fire not for Imperial Preference. Under those circumstances, Mr. 
President, I would ask eaCh' Honourable Member not to be guided by the 
fQCt that we nre asked· to swallow the pill of Imperial Preferenoe. Gov-
ernment themselves have told us that they ure not committing us to 
Imperial Preference. I am certain they knew very well that there would 
be very· few Honourable Members in this Houl>e who would be prepared to 
commit. themselves, and the very fact that Imperial Preference is not a 
principle of the Bill is proved by there being amendments on the agenda. 
which do not give preference to the United Kingdom. If Imperial Pre· 
ference had been the principle of the Bill, such amendments would ha.ve 
been out of order Hnd therefore Imperial Preference is not the principle of 
the Bill hefore Ull. But that Imperilll Preference ha'l been most prominently 
brought before this House, nobody can doubt, and therefore I have nothing 
to c.()mplain about Honourable MemhHl'iI arguing on the merits of Imperial 
Preference. How can I complain when I myself have been protesting 
against Imperial Preference, but I would ask Honourable Members to 
reserve their judgment for a day or two before coming to 8 definite oon-
elusion that this Bill should be turned down. 

Xr. It. O. lfeogy (Dacca Division: Non-Muhammadan Rural): Sir, I 
have not he en a very friendly critic of the Bombay millowners in the 
past and therefore I wnnt to explain my position by saying that, on the 
present occasion, I am quite prepared to give adequate protection to the 
mill industry of India. When I had occRsion to criticise the Bombay mill 
industr.\· in 1927, the drcurnstllnces were quite different. The Government 
proposals themselves were halting und were not in accord with the :recom-
mendations of the Tariff Board. Three years have passed by. find we 
find that., although the condition of affairs which was related to us ~  
19'27 in justification of protection. applied more strongly to Bombay m 
those days than to the rest of India, today it CRnnot be denied, that the 
entire textile industlry of India is suffering ,flrom a depression and haR got 
to be protected. Rard things have been said by some of my Ronourable 
friends against the Bombay millowners. It is no doubt true .tha.t things 
were q\iite abnormal in the Island of Bombay so far as the textIle mdustry 
is concerned a few years back. But Bomba.y on, that occasion was only 
suffering from an economic insanity that was ranging in most parts of th& 
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world in an epidemic form. Even Lnncashire itself wliS 8 prey to that 

. maludy. I remember to have ,read in the Report of a CommIttee thnt 
WUR a.ppointed in 1924 under Lord Balfour's chairmanship that, in a very 
large number of conoerns in Lancashire, there was over-capitalisa.tion of 
the aamenature as we find to have happened in Bombay. Similarly. 
inefficiency of organisation, absence of centralization, absence of ration-
alization-all these ~ ge  used to hold good in respect of Lnncashire in 
those dnys as they did in the case of Bombay. It may be tha.t, in Bombay, 
owing to her sins of commission and omission, or because of the fact tha.t 
she if> subjed t() the evilBeof the Western commucial methods t.o a large-
extent thun the other mlIDufactU'ring centres of India, when the depression 
came it fell in its full blast on BombHY, but its effect was not felt· so 
keenlv in the other centres of textile manufacture. But, .Sir, as I said, 
thltt depression is now being felt almost all over India, though in varying 
degreeR. I want to make it quite clear that, pledged as I am to see every 
indufltry of India getting the support that it deserves At the hands of this 
House, I flll! noi ......... (Interruption by M .... B. Das.) My Honourable· 
friend Mr. DUll corrects me by saying that every national industry de-
serves uSBistance from, this HOU!le. Hut, Sir, I Ilm not going to enter 
into a quarrel at tQt\ present moment as to whether the mill industry of 
Indin deseTves to be called II na.tional industry or not. Whether the 
cotton industry is 11 national industry, as has been claimed by my Honour-
able friend Mr. Mody, or whether it is un industry of grent national 
importance, Il!,; it has been described to be hy m." Honourable friend. Dr. 
HydpJ', it mnkes no prActical difference to me. But although I am 
prepared to give adequate proteotion to the cotton indust,ry of India, I 
Rrn not prepA.red to accept the proposed method. My HonourRble and 
esteemed friend, Mr. Jinnah, asks HS to whether we are not prepared to 
allow even a broken crut.ch to the wounded textile industry of Bombay 
so tha.t it may jog along the road for a little while till sufficient help arrives. 
Sil', if T may ~  the metaphor to a certain extent, I would say that I 
quite realisc thAt the Bombay mill industry lies prostrate in the streets 
and is thirsty. and T urn quite prepared to try my best to find ~  drink 
to aUay the thirst of the Bombay mill industry. But I must do my 
best to prevent the Bombay industry from trying to allay its thirst with 
the help of 1\ cup of w8tet' which I believe is laden with germs. I am 
prepared, RS I said, to try my best to find n cup of purer water for the 
Bombay mill industry. Hut I am not prepared to ossist the Bombay 
industry to commit sl1icide. (Hear, hear.) Sir, my Honourable friend Mr. 
Jinnll'h WAf! one of those Indian leaders along with you, Sir, who laid 
the CRse for Indin before the Joint Pnrliamentnrv Committee when this 
Government of Indin Act was under discussion .. He among others laid 
the greatest skes!'; on fiscnl autonomy for India. I was therefore very 
much interested to hear his interpretation of the oonvention of fiscal 
autonomy which we are told Indin enjoy!'! lit the pre!;ent moment,. My 
Honourable friend blessed.. . . .. 

Mr. •. A. JiJ1nab.: I asked for quite a different thing. What is 
given is quite n different ihing. 

Mr. :It. O. BIOIY: Exactly, Sir. I do noil 8110y that Mr. Jinnah i. 
quite satisfied with what we have got, but I merely mention the fRCt that 
his name is associated with the fight for our constitutional g t~ that was 
made before the Parliamentary Committee in the vear 1919. I was t1lere-
fore quite interested to find that Mr. Jinnah' gave aD interprebtion 
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[Mr. K. C. Neogy.'l 
of this convention, which is not quite the same as has been given by 
most of the HonoUll'8ble Members on this side of the House. Sir, my 
Honourable friend pointed out that the convention requires an agreement 
between the Government of India and this Legislature in order to enable 
it to operate, and he quoted from the Report of the Joint Parliamentary 
Committee to illustrate his point; and you, Sior\ pointed out that in that 
very Report, theoase of Australia, and even the case of the British Isles-
the Government of the British Isles-is referred to as an analogy when 
the Joint Parliamentary Committee say that Wldia must enjoy fiscal 
autonomy of the very same character. It is no doubt tlrue that the Joint 
Parliamentary Committee laid it down as a condition that there should 
be' An agreement between the Government of India and the Legislature m 
reglll'd to fiscal matters, in order that the Secretary of State may abstain 
from interfering with our deciRions thereon, as he is quite entitled to under 
the Government of India Act. And what is the effect of the acceptance 
of the interpretation Fut by my Honourable frknd on this convention? 
The Government 6f India, in this particular instanoe, have been released 
from responsibility to the Secretary of State, because that is of the 
essence of this convention. The Government of India is a ,free agent. If 
the convention means anything, it means that the Government of India's 
position is absolutely unfettered so far as fiscal matters go. Now, Sir, 
if we are to accept the interpretation of my Honourable friend, then it 
has got to be said that the Parliament intended to make the Government 
of India an autocratic authority in this matter. For what is the position 
as presented by my Honourable mend Mr. Jinnah? The Government of 
India make up their mind as to whether a particula.r proposal is to be 
adopted or not, in advance of a.ny discussion in this House, as has 
happened in t.his particula.r case. The Government of India come before 
this House and say, "This is our proposal. If you agree to it the con-
vention operates, if you do not agree, we defy you". The Government 
of India. are not responsible to the SecretBl'Y of State, as I said, 
under the convention. The Government of India are not responsible to 
this House. The Government of India are in the position of Dictators 
to this House. I do not know, Sir, whether Government will accept this 
particulQll' position, but on the interpreta.tion put, by my Honoull'able friend 
there is no other alternative. May I, in this connection, point out that 
this very ue t ~ though not in exactly the same ,rorm, was considered 
by Lord Crewe's Committee? That was, I believe, just before the Joint 
Parliamentary Committee sat. The terms of reference to Lora 
Crewe's Commit,tee requind it, among other things, to examine 
the relations between the Secretary of State and the Government of India, 
both generally and with Il'6ference to the relaxation of the Seoretary of 
State's powel'li of superintendence, direction and control; and in paragraph 
15 ()f the Report, it will be ,found that the Committee recommended, while 
discussing the question of legislation, as follows: 

"In order to give proper emphRBiA to the Legislative authority of the ~ em , we 
recommend that, whl!'never legislation has the RUpport of ~ majority of the nOIl·oftlcial 
l\(embp.rs of the egt~I t e AaHembly, aR8fnt should be refused only in caRel in which 
thl!' Secretary .of State feelP. that, his rBllponllibility to the Parliament for peace a:nd moder 
and good government for India. are paramount and .considerations of Imperial policy 
require a reconaideration of the matter at iNue by the Lllgialative 'AR8embly." . 

. This was the recommendation with regard to the question of relaxa.tion 
of the Secretary of State's control in the domain of legislation. 
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The next paragraph deals with f.sC&1 questions-. Paragraph 16, a.nd 
this is the recommendatiOlD.: 

"We recommend that a joint decision of the Government of India and a majority 
~  the, nOR·official Members of the A",embly reached by dilqUllBiOll of a BeIofution 
Ihould be given the lI&D1e degree of authority u similar deciBioDi of legilllative propoeaI. 
and that the principle we have stated in paragraph 15 should be applied in thole C888 •• " 

The committee at that moment was I)onsidering t,he procedure which 
was thel1 contempl:lterl to be, laid down for this House, namely, that the 
budgat proposals should not be voted upon by the Legislative Assembly 
but that, as in the old Unperial Legialative CouDcil, Members should be; 
free to move Resolutions with regard to finanCIal matters, That is what 
the Committee meant when it referred to diseul/sions by Resolution. Hut 
I maintain the principle of that reoommendation applies to this partioula:r 
oase· The Crewe Committee never .intended thltt. the Government of 
India should be a sort of autocrSltic authority who should be independent 
of the control of the Secretary of State, and at the same time ~ 
of the Ll'gislatur£' here. The conventiC'n which the Crewe Committee 
had in mind would operate only in case tho Government of India oould 
aot in agreement with a. majority of the non-official Membe1'6 of the 
Legislature. Sir, may I appeal to the Government Benohes to act up to the 
spirit of the Crewe Committee's recommendation in this matter because 
I maintain that that it! the only sensible courSe open to them 'I They 
cannot claim independence both of this House as also of the Seoretary of 
State (Hea!'. h£:sr.) as they purport to do in this particular instanoe. Sir, 
before 1 leave this point, may I quote the significant words which were 
uttered by Mr. Montagu on the Third Reading of the Government of 
India Bill in the House of Commons. "The powers," sa.id Mr. Montagu, 
"that ar'3 reserved to the Government and are not to be controlled by 

,the representatives of the Indian electors must be exercised as thougb 
they were applicable to a country of growing national oonsciousness on the 
road to self-Government and not ali' if we were administering a ueat 
Estate". 

Sir, may I for a moment now examine the cor,respondence that passed 
between the Secretary of State and the Government of Ind,ia. on this 
question? Not the full correspondence, because, although my Honourable 
friend Sir George Rainy claimed that he had taken this House fully into 
his confidence in the matter. he immediately corrected himself, when in-
torrupted bv my Honourable Leader, by saying that he was not prepared 
to place O'n the table the other e tt~ , the previous correspondence, 
because that was treated as confidential. I do hope the contradiotory posi-
tion of my Honourable friend will be apparent to him on a consideration of 
tht> maHer. Sir, I will read out once again an e,xtract that has already 
been giVC'.D to this House by my Honourable Leader, the message from 
the Viceroy to the Secretary of State dated the 12th February. This is 
what it states: 

"As regards the second point in the Cabinet representation, the danger to Briti.h' 
intereats we recQgni&e that the polBible decline in consumption of Lancaahire pd. 
may be 'a serious matter. But we are clearly bound to put rndia's interests first. We 
also recognille how important it i. to India not to antagoniae British opiniOll, and quite, 
apart from thil, we are of courare concerned at thi. time to avoid unn_nary injury to-
British inter8ltl. We have carefully conllidered what we could do in thill respect Ed 
while 'we cannot modify the general applie&tion of the 15 per cent. revenue duty, we' 
are prepared to propose to the ABI8mbly that as regard, any additional and temporary 
~ tect e measure. their application might. be limited w non· British good., and that 
1ft tAeee circutMtanc88 there should be' impoeed in addition to the 15 per cent. revllUl8' 
.duty a 5 percent. protectiV8 duty with a minimum of ~ 1IIlJIU'" '. • • .' etc. 
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What are "these ciroumstances"? Th.e cinrumstRnces have just been ... 

enumerated, namely, the circumstances relating to the Dece6sityof not .. 
ant-agonising British interests, the desirability of not causing unnecessary 
injury to theD\. These are all the circumstances mentioned before tWs 
particular sentence: I will read that particular sentence once again: 

"WI! are prepared t.o propolle to the AII68mbly that $S regards any additional and 
temporary protective measures their applic:ation mi,ght he limited to non·British good., 
and that ift tltBe cjrCU7nlltances there sbould be impoaed in addition to the 15 per cent. 
revenUe duty 'Ito. 5 per cent. protectivE> duty, etc." 

These are the circumstllnces that have led to the imposition of this 5 pet· 
Ct:'.Dt .. additionaJ protective duty. My Honourable friends from Bomba.y 
are deluding .themselves into the belief that tbis has proceeded from the 
sympathy which Government ieel for them in t,heir present distress. 
N,)thingof the kind. In the first instnncp.. the question of protection 
would not perhaps have ariscLl ~t all but. for t.he financial stringeney 01 
the present year. Refe!'enoe has beon DlRde to the faot that the 'l'al'lff 
HOllrd bad already reported in 1927 and hRd made, definite recom-
mendations for granting prot.ection to this industry. The Government of 
India would not 'look at that proposal It.t tha.t time. My HonourabJe 
friend. in the plenitude of his wisdom, evolved a new scheme of pro· 
tection which did not meet the needs of the situation, but on the other 
hand bit the hand loom industry, 8S I propose to show when we come to 
the a.m.endments. 

Now. Sir, the proposals of the majority on thl1t Tnriff Board did not 
med with the approval of Government. because they proposed a uniform 
.iddition to the import duty of 4 per cent.. and coupled ,it wit,h It reCOlll-
m(o-Ildation that suitable bounties should he given for the purpose Of em-
coura.ging the manufacture of ,varnR 'If certain CCllwtS. When Sir Gel)rge 
S!lhuster finds himself faced with finanein'! difficuitieR and the n.eceRFlIitv 
of rllising ndditional revenue. he at once comes to think of the depressed 
condition of the cotton textile industry of Bombay. Sir, I have a very 
good authority for making this statement that, but for the financial 
difficulties of the C':rQvernment of India, they would not perbaps have consi-
dered the question of the protection of this particular industry. I 
have got a very good and 0. very great authority for making tMs 
fltatement, an Iluthority whose bona-fideB will not, I believe, be ques-
tioned e,'elJ by Sir George Itainy. It is no other person Than my 
esteemed friend Sir Padamji Ginwala, who. while speaking at n recent 
gnthe.rin,a in 'Bombay. saM: 

"The best. hope of protection for Indian industries, however, appeared to lie not 
with the Tariff Board IJut in a series of deficit Budgets, and that only leemed to seCU1'e 
the much needed retrenchment of public expenditure and t.he protection of Intlill.n 
industry." 

That is really I\t tbe bottom of thc whole Acheme. As I have already 
shown. even the additional 5 pel' cent. tec~ e duty Was suggested 
not for the purpose of giving additional protection to the Bombay 
cotton textile industry, but for the purpose of appeasing La.tica8blre. 

Sir, I shaU now deal with Imperial Preference. Various definitions 
have been given tin this HOUM of thiil princit>le. Some of. those who bllve 
flupported this Bill in thft! Bouse 'haVfl claimed thafthis is not Imperinl 
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Preference Others, those who have opposed the Bill, ftave done 80 Qlainly 
.on the ground that thi"s involyes Imperial Preference. Sir George Schuster, 
:''''''hile speaking on this motion, pointed out that there are other Colorues 

~  hav:J adopted the principle of Imperial Preference. I believe ~ 
was my Honourable friend, Ml·. Chetty, who wlule speaking on the 
general ~ cu  of the Budget, r,.tated that t ~ policy of Imperiltl 
Preference had not been adopted as a policy by any part of the British 
Empire; and while replying to this point, Sir George Schuster snid that 
he did not accept this particular statement. And then he went on to ob-
serve that there nrc several Dominionq like Australia, and so forth, who 
have granted tariff concessions· for the benent of Empire goods. But my 
Honourable friend was entirely silent as to what policy hns been ooopted 
by the British Government themselves; becRuee we, in this particular 
PI'(JpoSI1I, 11re not concerned with the question of Imperial Preference 
nil applied to goods coming from all the different parts of the Empire. 
We !U'e concerned with the question of preference for British ~ . 
Now, Sir, will my Honoul"flble friend, Sir Goorre RAiny, when he gets lip 
to speak, tell us what exactly ,is the prmciple which is followed by the 
British Government in regard to this; matter'.' It may be thnt ~t . 
{-'anada and New Zeuland grunt certain tariff ooncessions to Empire goods, 
hut that j'3 entirel'y beside the point while we nre discussing this parti. 
cular meOSUf,e. 

Now, Sir, of late we have been hearing a. good deal about the economic 
unity of the FJlllP ire , Empire free"trade and differsnt other schemes of tha.t 
charact&. I remember that Empire free-trade was the slogan on which 
the still-born party known as the United Empi.re Party WIlS started,.; q.nd 
i· Willi interested to read in the; London Jetter of the Statesman the views 
of Mr. Ruldwin with regard to India's position in connection witJh any 
quest.ion of Imperial e ~ c unity that. m4jlt be cu! ~  

• "Mr. Baldwin, while ~ g at a public gathering,' ]I\id the strongest emphasii 
on India's l?08ition aa, for economic purp08t!S, one of the &lrea.dy 90vereign Dominions 
of the Britl,lh Commonwea.lth of N ationll, and I am told. that he went, if anything 
still. further in the long, c ~ e e  nnd intensely persona.! addre.1 which he gavlt 
behmd cloS'6d doors last eVIIIllng to the mner two or three hundred of his Party." . 

The significlWce of this precaution of elosed doorfl will not, I hope, ~e 
lost sight of by, my ·friends who c m ~ from Bombay. (Interrupt(jon.) ;\Jv 
Honourable frieJ;ld, Mr. Mody, inquires why? I have in my hand ';1 

highly reputed Journnl published from Bombay, The Servant Of India, 
dated March, 6. This is what I find there. I hope mv Honourable 
friend finds time to read papers published from his own Presidency. This 
is wbat it says: 

"They agitated" (meaning the millowners of Bombay) "for heavy import duties on 
3apanese piece-goode and when the Government of India showed extreme reluctance 
to satisfy their demand, chiefty owing to feaJ'll of internatioruil complications, Si·r NeBs 
Wadia went to. En,gJllJld with a view to bringing pr888Ure to hear on the e me ~ 
of India. from Lancaehiremanufactnrerg '\\110 were said to have promiled support' in 
return for Preference," (HfIIIT, hear.) . 

, Sir, J do ~ t ~  wha.t my Honourable friend, Mr. Mody. will h/l."fe 
to .!jay about this particu19l" !e~ .t . But, as I . ~, t.he precs.utlon Of 
the closed doors of Mr. BaldwlD a,Conference ma;y be significant.. . 

Now, Sir. my Honourable friend, ·Mr. Jinn&h, ! ~  we are not ~e  
to commit oUll'selves· to· ~~ .m  e~ e ce  1n' this -iJra'tititll.... :insllinc.e' . . , 
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we are asked to give protection to the Bodmay industry for the tem". 
porary period of three years. and in very exceptional circumstances, and 
therefore, although the present proposal will involve some omount of pre-
ference to the British goods. this need not deter us from according our 
support to t~  measure. My tH'onourable friend. I dare say, knows that, 
in the latest appeal which has been issued by Mr. Baldwin as the Leadl.lT 
of the Unionist and Conservative Party, he has adopted Imperial Pre-
ference as one of the chief items of the Party progTOmme. May I read 
out just a few words from that partioular appeal? Honourable Mem-
bers will find this publ/ished in the Time8 dated the 25th of February_ 
Mr. Baldwin was e ~ with the United "Empire Putty slogan. He said: 

"r interpret Empire Free Trade &II meaning the economic unity of the Britilb 
Empire enjoying free trade within ita own territoriel and "upported by tariff", where· 
necMMry., against the rest of the world. So intarpreted, I hold Empire Free Trade-
as an ideal for which every Unionist should work. It il the goal towards which we 
m\lllt travel. It is uur ultimate aim. Speaking &II the leador of the Collaervative and 
Unionist party, it is on national grounds that r appeal to OUr supporters to stand' 
tQgether and work for tho ~t c  policy of safeguarding, Imperial Preference ancl 
Imperial development.. " 

Therefore, Sir, while we are told that, on this particular occasion, we 
should not be misled by the cry of Imperial Preference, we cannot ignore 
the fact that 00 very important politioal party, if not the most important poli-
tioal party in England, at the present moment has put this forward deA· 
nitelv .~ one of the chief planks of its platform. We cannot also forget 
th"'t: in the case of steel industry also, thanks to the assistance given by 
my ~ u e friend, Mr. Jinnah, the Government got this HoUse c0m-
mitted to the principle of British preference. 

JIr . .M'. A. J:uah: I deny that there is Imperial Preference. My 
learned friend has not underst·ood the principle. 

Kr. E. O. lf8011: I never said Imperial Preference. I said British 
preference. Now, Sir, I do not suppose this Government or the Govern-
ment in Great Britain care very much as to what reciprocity we allow as 
between this country and the other Dominions. All that Britain cares for 
is preference for her goods, and whether my Honourable friend admits this 
to be Imperial Preference or not, for all practical purposes this is the kind 
of Imperial Preference with which We are likely to be threatened from day 
to day. Now, Sir, we have admitted British preference in the case of 
steel. We are asked now to admit the principle of British preference in 
the case of cotton. What other important industry remains in which Great 
Britain is interested? (An Honourable Member: "Nothing.") My 
Honourable friend, Mr. Jinnah, says we are not committed to Imperial. 
Preference. On ~~e one ~ , as I pointed .out, we ~  a very important 
and e ~  pohtlcal party m England puttmg Impenal Preference in the 
~e ~ of Its ~~mme, and on the other, this House has already com. 
mltted Itself to BrItIsh preference in the case of steel and is now uked fjc). 
agree to that very c ~~e in the case of another moat important .industry, 
~ me , cotton .. ~ , SIr. ~ t. hllq b-::en the result of British preference 
tn the case of steel? I am agam quoting from a Bombay journal aud I 
hope. that my Honourable frieud,Mr.Jiunah, has read ft. 

JIr ...... ; lJImaIL: . I do not read every stupid Joumat. 
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1Ir. K. O. Neogy: ~ iii from the B(J,mbay Uhro'iticle. (Applause.) 
. 1Ir ••. £. JinDab: 1 do, read that e~  but I do not always accept 

what it says. • . 
-Mr. 1[. O. Neogy: I do not t,hink anyone is ever expeoted to acoept all 

t·hut appears in the newspapers. 
Mr. II. A . .rinDu: Vory glad t,o hear it. 
Mr. K. O. Neogy: I am not asking the Honourable Member Lo e.coept 

unl' opinion expressed in the Br,'mball Ohronicle. I was' going to quot!> 
Hel'tain fadfl from it. The Honourable Member will perhaps permit me to 
place what 1 have to place before this House. ~ , it is pointed out, ~  
I ~ e e c,~ to figures jnte which I do not, wllnt to go now,-I can send thil'5 
pAper rOllnd to Honourable Memberll who want' to see it-that: .. 

"Imperiol Preference in steel ~ increased the import of British StMl by 250 per 
rnllt. ill t w() yeMs without. doing milch h"nefit t() TRt.K Steel Works." . . . . 

Mr .•. A • .TlDDah: All that; I Cfln say is tha.t it must be naturally wrong 
if yon know t,he facts, e ~I I e the preference t.hat was given to the British 
!!t,eAI \VilA only 96,000 tonR, if I remember it g t ~, and that is all the 
British si,eel with which "'e wpre concerned in t,hfl.t Bill where we have 
given preference. 

Mr. K. O. Nlogy: Now, t,hese Rre the figures. 
Mr. M. A. oTinnab: If Mr. Neogy will show me that the import of that 

pflrf"icular class of st,eel haR increased, I shall how to him. 
Mr. K. O. Nlogy: This is what I find. The passage runll as follows: 
"When the Steel Protection Bill was introduced in 1927, therll was Imperial Pr£'-

e ~e hy the hack cloor. In the Cotton Protection Bill, it is loy open door. In 
FridRY's dehnte in the J,/ll/:isllltive Assembly, Sir George Rainy is reported to have 
!18kI'd Sir PurshotamdM, 'Was it for t.his that he as President of the Tariff Board 
proposed thf' Steel Protection Bill for India Y' The proper reply to his quution .bould 
he lhR,t the Bill gave more protection t.o British Steel works than to Tnta Steel WorkR 
ns will he SI'f'll from the following figures: 

Differential Tarilf.. . 
British. ForeilJn. 

Rs. RR. 
A nglee and et ~ HI 30 
Bar 26 37 
BeRlUs 19 SO 
Sheets :In 1'111 
Plates 20 38 

The imports from United Kingdom of these articles in 1925-26 is'of a year before 
Imperilll PreferencEI and those of 1927-28 and 1928 29 are of two year8 after proteotinn. 
The. figurf'8 are in thousands oil tonH ' 

, 10215·26. 1927·28. 1028·29 .. 
Toss. Ton., TOM. 

AQglllH and Tees 10 28 J8 
Bars. )4 23 46 

. Beams 311 fl3 67 
8beet11 10 18 23 

, PJatJ8 10 18 23 

Total tonI! 77 146 187" ----
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and the writer concludsB that British Steel, in respecb of thete proteOted 
classes, hus gone up by 2130 pel' cent. ill impdi'ts in two years witbold, 
doitlg lJIuch htmeth to the 'J'!\ta Steel Workf!. 

Kaulvi Muhammad Yakub (Hohilkund und Kumson Divisions: Muham. 
l11ndan I{ural): \VIIS not the Honourable P/lndit Motilal Nehru mortl 
fiuthusiastic about. prot.ection to Tnt a Steel than 1\1r. Jinnah? 

Xr.X. O •• Iogy: PUlldit ~ t  never supported British preferellce. 
It will be evident to this House tbttt the period of three years is not so 
shtrt ~ my Honournble friend imagines for t,he purpose of enabling the 
Uniteel Kingdom to rel:aptllre the Indian IlIlirket. She haa been abJe t,o 
do it ill leRs thnn three yenrs ill the CHEle of steel, and she is quite capable 
of lloing it in the eUSl' of c tt~  good.) Xo\\', t:-lir. Illy Honournbl,l-fri(,lld 
Mr. Birls rderred to ?dr. Hurdy's Hcport to show that it. ill not quits 
right, when we lire discussillg this qUl'st.ion, (;0 i).'1101'1;' the inrli)'('ct eom)wti. 
tion. et ~c  goods of different qualitiNl, alld Iw pointed out that,. although 
India may not. produce eXllctly similar goods as nre produced in Lanoashire, 
there "'ould be very strong competition liS between articles of varying 
counts. My Honourabh' t'riend gave. two extracts from para.graph 22 of 
Mr. Hardy's Report.. 1 have the advantage of Hpeaking in th£l presence 
of Mr. Hardy, and I wnnt. to know from him what he meant when he 
mnde the following ~e t  (paragraph 22, puge· 72 of Mr. HSl'dy's 
Report) : 

; "If, thereIol'!' it. should "I' ~c e  ~t ~ tim!) to impo8e a I.ariff on ~  whoKe 
incidence is heavy(") goods which ['llll II!' pl'Oduced in unlimited 'lU8l1titillR from Indian 
cotton. nnd light on goods whirl1 CnTH/oj Ill' so produced, it ~ desirahle that, the c e c~ 
of duty on the rnnge of g ~ brt.ween t.he two c\nsMs Rhoul,1 hI' shadpd off Im c ! t ~  
80 RS to minimise this harm of indirArt eompAtitioll." 

Mr. Hardy Wll8 entirely benring out tHy Honourable friend Mr. Birla'j1 

4 P.M. 
npprehension. He Raid there must be some amount of com-
petition between different counts, and for the purpose of guarding 

against thiR kind of competition t,he duties should he'shaded off. I do 
hope he will explain what he I1lennt by this expression, and I want him 
io toll us whet.her the preflent Hill is likely to achieve tho object which 
he had in mind. If he i,;; in a pOf!ition to give a reply now, I am prepared 
10 give wily in his favour. 

Xr. G. S. Bardy (Commc>.rc(' Department; Nominated Officia.l): I 
would refer the Honourable Member to paragra.ph 35 of my Report where 
he will find the suggestion illore fully (lh'lcu88ed. 

'III. It. O. lfeogy: 'T'here is hardly time for us t,o go into n detailed 
examination of the Report. T do hope my Honoura.ble friend will give 
1111 the benefit, of his explana.t.ion. I want to know from him expresslr as to 
whet.her +,hill particulAr Hill. drafted in the way it has been, cames out 
hi!! intention in the pllra!!l'nph from which I quoted. Tha.t is the question 
which I put to him speeifieally. It. does not do for my Honourable friend 
toO refer me to some other pnrngTllph. The whole question, whatever my 
Honourllblc friend hlld in mind when he made that recommendation, is 
whether that, "!';hnding off" has heen Tlrnvided for in t.his particular me&llurt 
of protection. That if! tne point. Now, is'ir, my 'Honourable friend Mr. 
13irla Quoted from some of the observations that appeared in the Britiftli 

!I~ wah regard to thiR qneRti(')n of prE'ferEln<1e: it wnf! for t.ho t ~ of 
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showing that' this provision is interpretpd even in Gl'eat Britain. as giving 
II ~ aasista.nce to LBncaldlire. Sir, I will read out one or two morc ex· 
t.ractll from the Britjsh Fress opinions, This is the cable which came out 
from London, dated March. 3rd: 

"The genel'lIl helief in Lancashire is tim!. if t he additiona.l 5 .JH'I' cen,t, duly on non· 
British g ~ can he enforced imm(ldiately, the I'ffect on the Luncllshn'e tra.de of t.he 
inoreaaed tariff of 15 per cent. will he much minimiBed." . " 

Then again I find thnt no Il'8.8 II journal t,hun the Finanoial New8 says: 
"If the proposal for a 5 })Ol' c('nt., additional duty on nOIl-Ul'itish ;<>ods ~ accom-

plished, It would m.QI'I' '''an. off.'''t LIlIll'ashil'e's ~,  ' 

I do not know whether my Honourable friends from Bomony have seell 
this part.icular expression of opinion, No,'''' iSir, I have one more ~e e t g 
Axtract from the Press on this po.rti(Jular point, ilnd this 1 quote from the 
8tateBman, Piece-good" market l'Op,wt" :1 sl){'('iai I\liiclo writ.ten for the 
S/.atc81t1an. ~  is ,,')wt it RflYS: I 

"I.E !o(lIods frum ,Japall hu",> to Lenr import dill." oi all I'XlI'A 5 pel' cen!., thai ill 
20 pl'r ('pnt. in all, it will of e ~  afford ('om,idl'l'al,le l'elit'f to mille ill India; it will 
also give Lancashire a chanee Lo recapture some of t 1,1' hURiness which that country 
haa lost to .Jltpnn in recent YI!Ur8, pl1l'ti('ulu1'ly in dh"t,is Rnd j{rey shirt.ings, It will be 
l'emembered that when cot.ton fell helo\\' 71t. ill the cady part of ]927, La.llcashire 
lIucc/\eded in ousting Japan for sevel'lll months in grey >.hil'lings. Much of the businelll 
done fOl'merly ill Lancnsbire in dyed nnd (:o!oul'erl ~  tws also in recent years gone 
to Ja.pau, lind it is not. impl'olJRlllp we shall IIOW see II l'l'tU1'II of tire pendulum ill favour 
of Lancashire," 

.Was my Honourable friend, Mr. Birla, fill' 'n'ong in so.ying that this 
mej1sure is as much in t,he interests of Lnll(Jf1shiro as in that. of the Indian 
('')Uon textile industry? Sir, the qunrrel of the Indian textile industry iii 
in counts, not with countries, nnd while I am prepared to assist Govern.-
ment in introduC'ing uny measure wh\cb will efi'e('tively protect the Indian 
industJ,"Y against the competition in Rpocinc counts, from whichever 
r·ount,r.v it IUlly come, I 11m not prepnred to give my I'tupport to any measure 
t hat seeks to dilwriminnte as between C'ountry flnd country, irrespective of 
tho specifiC' nAture of competition from those countries with Indian good8, 

Sir. Illy Honourable friend. Sir, George Rtliny, I do not know why, (hI 
not, thin}, it proper to refer this Bill to a Select Committee, In defending 
his nction the other dn.y, he Mid that it would have meant deIRY, May I 
romindhim t,hat this particular Bill has been before this House for 25 days. 
r f he were to refer to the proceedings of this House ill regard to other pro-
t,fletion Bills that were referred to Select Committees, he would find that 
~ c  a lengthy tiQle WIlS not talmn in any other in'stance.My Honoura.ble 
friend has. preferred to circulate 11 printed statement giving certain facts; 
h(' hm; taken some lenderR nnd other selected Members of this House into 
hiR confidence: he asked t,hem to meet him at informal conferences, I 
dn mainiain, Sir, thRt the regular procedure under the rules of this House 
j" 10 refrr the measure 1'0 n Select Committee jf it is t,hought that 
it requireR to he examined in detail. My Honourable friend has not done 
that. Tn the case of the !S'teel Industry, we had the Tariff Board Report 
before us, and the Government proposals were seeking to give effect to 
th(' 'l'arifT Boord Report, In thiR particular instance we have not got tlie 
TRrifT Board Report, beoause tha.t, Board has not made !lny inquiry into 
this' D1Btter at all. We do not 1mow what the practical effect of this 
'British preference mny bfl on the Indian industry, and my friend hilS not 
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given this House an opportunity of appointiug u Select Oommittee to go 
more thoroughly into this aspect of the qUflstion. As i said, he e ~ 
red to oiroulate a printed statement. .  .  .  .  . 

JIr. Vklya Sagar Pandya (Madras: Indian Oommerce): It appe&n 
from one of the Bombay telegrams in the papers that they are going to 
:have Q scheme of amalgamation, and the Government are going to render 
some help in that direction. and they take it for granted that this Bill 
will be passed. 

Mr. E. O .•• oll: I think we cannot blame the Bombay industry. If 
we were in their position we would perhaps have taken the very Same step. 

Now, 13il', my friend the Leader of the European Group brought to 
t.ho u t ~e of this House another interesting statement on this question, 
a stlltement which has be(1n circulated over the signature of Mr. 
Kawaguchi, the Agent of the JaplUl Cotton Spinners' Association. I .e ~  

nould not undertltand the reason of his righteous indignation over the fact 
that this particular printed statement had been circulated in. this House. 
He said, "My complaint iF: that j;he document should have been passed 
round in the lobby of the House by the agent of a foreign country to 
influence our decision", Sir, T may tell Illy friend that we consider Sir 
Darcy Lindsay aR much a foreigner 8S any Japanese. My friend proceeded 
to observe that he considered this particular statement to be in a. parti-
!!ularly bad form. I had no intention of ever referring to this document 
on this occasion, but I exa.mined it carefully after ha.ving heard my friend 
for the purpose of finding out what wus the bad form of which my friend 
complained, I find that what they do is to set out the Government case 
ano then state their criticism, and I propose to read out just a few lines to 
flhow what the nature of that criticism iB. I may teU this House that I 
would not have taken the trouble of reading out extrMts from this docu-
ment, but for the protest which my friend, Sir Darcy Lindsay, lodged 
IIgRiOl;t it.s circulation in this House, This is what it says: 

"Japa.n's objection to the Govel'llIuelll 11ill as amended by Mr, Chett,y ~ agaillsL : 

(1) Unrellson"b!e !c~ m  in (Il) bordered dhoties where competitive imports 
from United I ~ m lire thl'\lC times 118 large as competitive imports from 
Japan, and (b) In coloul'ed goodll where Jllpan's and United Kingdom'!! 
c()tnpet.itivil yardOl.ge are 86 million and 50 million rei!pectively, 

(2) Unwarranted dil!Crimination in the 1.leached goods in which, a8 RhoWII by 
Sir GOOl',go Rainy himself, neither LancMhire nor Japan impurt any com_ 
petitive soodB." 

,'rhen, Sir, this statement 1'0('8 on to examine the flguros given by lnv 
Honourable friend Sir George Rainy lind it also gives quotations from Mr. 
flllxdy's Report, I do not think thnt oouM be cODi!idprco bad form, Jlllrti-
cularly extrlWts from Mr. Hardy'S Report. This is how it concludes: 

"Permit me to ~u e the Indian pUhlic t.hat Japan has no cause to oomplain against 
th" Tndiall CoUnn Mill i,ndustr.v being protected, It, i8 ollly "lir that it should be. It 
iM r)llly rellsonable that I~  ehould be, What, iM not fair and what i8 not reasonable is 
the unwarranted IMld unjustiflahle diMcl'imiDlttion that iR ~ g t to be enforced againRt 
.Japan, I tJ:ust I have heen ahle to demOlish-ate berond the shadow of a doubt that 
dil!Crimination against Japan in the bleached trade, In the coloured trade and in t. ~ 
~ t e~ trade is IItterly indefensible from the Indian industrY'1I lind consurn'ers' point of 
VIew, " 



l'g COT1'ON TIXTJLJi INDUS'l'!,y (PROTEOTION) BILL. 

Sir, I have failed to discover anything in this statem&nt to whioh 6%-
ception can be taken on the ground that it is in bad form. I remember 
occa.sions when literature of propaganda directed against nl.)' friend Mr. 
Haji's Bill, Imd also supporting the Simou Commission had been circulated 
to all the Members of this Houile. I remember to ha.ve seen other docu-
ments, not necessarily having anything to do with the business of this 
House, being circula.ted in the precincts of thiij Ohamber. If you, 8il', 
were to la.y down a rule that no document can be circulated within the 
precincts of this House without your express authority, I could then under-
stand my friend's objection . . . . . 

Kr. II. A. Jbmah: What about the inner precincts? 
Xr. K. O. ]feogy: But my friend's complaint was not that anybody 

came into this Chamber to uirculate this pamphlet. As a matter of fact, 
r WitS handed my copy just near the Notice Office. " 

Sir, I shall refer to only one other point, and that is in regard to what 
my friend Mr, Chetty said the other day. He said this: 

"I conMider Imperial e e e ~  purely aR It hURilleHB proposition," 

He differed froUl my ~  Mr. Jayakar on the point as to whether there 
could be any bargaining in connection with this ma.tter. Mr. Ja.yakar 
held that there was nothing wrong if we could get some substantial benefit 
out of Great Britain in return for 11 concel:!sion of this character. But 
what does Mr. Chetty say? He says this: 

"1 run nol tlterefOl'e prepared to excllllllgl1 allY amount of political benefit for Rn 
emmomic benefit. If Great Dritain is allkin.;; for Imperial Preference she mURt be 
prepared to offer to U8 in l'etU!'ll an t ~ I m  benefit rond not fI political benefit." 

'1'hen withiu brackets "Hear, hear". Then my friend went on to explain his 
point: 

"What haH I£ugland, Au"t1'aliu 01' i';LIluda 1'01' the Illllt.ter of that to give me in 
exchange for the economic benefit that I give, "lld if I am satisfied I can get back 
Imough return for this collcession IJ.lLt I give themi J fo1' my pa1-t would not be swayed 
by any sentiment or prejudice on I,hat account, t is only 111 that Bpirit that I view 
the whole question." 
lind here oomes the anti-climax. 

"And viewing the ue~t  Irunt tlmt point of "iew, I am convinced that till' 
liChemll of protection formulated by the O{lvernment certainly does give to the Indian 
industry an adequate and effective protection," 

He began by saying that Great Britain must have something to give to 
Ill:! in return for this benefit, and he concludes by thinking that that parti-
(mlar condition has been satisfied inasmuch as we get protection for the 
Indian industry. 

I[aulvtl[uhmmad Yakub: But Mr. Chatty was the Chief Whip of the, 
Swnraj Party. 

Kr. E. O. ]feogy: I do not know whether my friends on the Govern-
ment Benches felt very comfortable when my friend Mr. Chetty made these 
observations, because what does it come to? It means this, that all that 
has been Raid by Government about the reality of the fiscal autonomy con-
vention iF! absolutely untrue. 

That is to'say Government 8.re yet in the ~ . g strings of the 8ecre-
tary of State, and we are getting this protection measure because Britain 
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[Mr. K. ~ Neogy.] 
permits it t.o be granted to the cotton industry. That is the only interpre-
tation which my Honourable friend's words can bear. In other words, my 
Honourable friend charges Government with hypocrisy when they sa.y tbat 
they ure free agents and that we are going t,o settle this question on the 
floor of this House. Not.hing of t~ e kind, says Mr. Chetty. Well, Sir, 
,r' do not know whcetMr my Honourable friend's t ~ et t  will be 
t)Ol'nf' out by the Government them!l<.>lves. The Government are not free 
agents in this matter. Mr. Jinnah says "No ~ . Mr. Chetty says "No ". 
You a.re taking this line of action. . . .. 

The Honourable Sir Gtoqe BalDy: Does my Honourable friend suggest 
that the Government of Indinare not, free agent.; in the matter? 

lIr. E. O. _eogy: Yes, Sir. 

The HonouraMe Sir George:aatny: " repudiate that charge. 
Kr. E. O. _e0aY: you might repudiate this with all the emphasis that 

you can command. Mr. Chetty, one of your best friends, said tha.t it ill 
fm economic advnntl\ge that Great Britain is giving to us in return for 
whk>h weare grnntiug Imperial Preference for e~. benefit, . . 

Jelr. E. X: Shanmukham Ohetty (Halem alld Cuirnbutol'e cum North 
AI'cot: N"on-.MllhllmnllldlLn Rlll'lll): WhetheJ' the (to ... ·l·rDlllent of Indin IIlC 
free rtgents 01' not, ill the gpPt'c+! that] delivered, I (lid not mean to suggef!t 
tbnt the Govornment of Indin were !loring under the instructions of the 
British Government and giving us this protection in return for the prefer-
ence. It is an entirely wrong interpretation thllt my friend is putting on 
m:\' entire speech: 

Mr. E. O. Neogy: Will ~I . Chetty explain what he meant? Again 1 
must froubl(, the HouRe with whAt Mr. Chatty said: 

"111m not prepal'l'd to e ~e any kind of political benefit {or all economic benefit" 
If Great Britain ie ~ for Imperial Pl'eferenc4' fr(lm India which ahe i. going to 
get undeT thill Bill, ehp must h(' pr;opllrE'd to offer her in return 8n lIl'onomic henflfit and 
not a pol itical benefit." 

Then he snys: 
"If I am satisfieci thllt T clln g{·t blick enough in return fur thiB collceKsion tlwt T 

~  them, then T lor my part would not be ~ e  by any llentiment. or prejud;cl'. 
If i. in tlud ~ tlW! ]"iw' tM '/I'ho!, 111"';°'" and ~ e ~ the (IUflAtion from that 
point of view, I am col1vineed that the f;('heme of "rotEoction formulated Iov Govern· 
ment dPf!& give to the) Indian induHtl'Y :w adeqlUtte und effective pl'ot-ectiolJ." 

If my friend Mr. Chett.y will explain whllt exactly he meant, I am pre-
pared to give wny. What if! thl' economic b(mefit, which Great Britnin if; 
oiTl1ring to W!' today in exchAnge for this Imperial Preference? 

Mr. R. E. Shanmukham Ohetty: My contention if! thnt there is no 
Imperinl Preference in the, scheme. 

Kr. M. S. Aney: Is there anything in tha.t passage from the speech of 
:\h, Chet!.y that says the economic return should necessarily be for the 
hencfit of the eountry as such? 

~ Mubammad Yakub: He is right wnen lie says t ~ lie has got 
anoggh return. 



TilE CO'l"rON 'fHXTILE tNDUflTJlV (PROTECTION) BILl,. 2457 

JIr. It. O. Keogy: I will not take up the time of the House any further. 
J mnintain th(tt thi", Convention of fiscal olltonomy is a sham and 0. fraud. 
and lIVen my Honourable friend Mr. Chetty seems to agree with this view . 

. Kr. :a.B, Sarma (Bengal: Nominated Non.Offioial): In rising to support 
this Bill .... 
An Honourable Kember: Naturally! 
Mr. :R.. S. Sarma: 1£ it is meont by (his interr\l.ption that liB a m ~ 

nllted Member, 1 ~ u  support the Bill. 1 fMy SILY that I am in the com· ... 
pnny of Sir PurRhotamdas Thukurdas lind others, hy whom gentlemen who 
Ilrt' int €Irrupting Illf) are prepared to swear every time in financia.l ma.tters. 
r Il ~ g to support this Bill, I eannot help regretting that certa.in speakera 
Iilft' ~ . Neogy, .\11'. B. Du!> Hnd :\lr. GhnzDClvi huve sought to ussail thi", 
niH on ('onl'idornt ions whut. seem to me entirdy irre!evant lind non-esRentiaJ. 

Mr. K. O. Neogy: \Vh.v Dot l\ir. Birhl too? 

Mr. :R.. S. Sarma: I am ~ I ~g 10 Mr. Birla. 1£ 1tny u ~ 
h'ien(} I . t ~  \\'nnt.R to insinuate thnt I dn not I~  ~ t ~ g ~t 

:\lr. RirlH bl'('unsp I \\"8S indehtl'd to him in the pnliit, 1 will ~  Kny that 
tlw inFlinufition if.; nllworthy.!\ly l'xtel'I1nl gl'llt.itude ~  Illy old chief and 
grout benefactor will not prevent me fro1l1 expressing my Illnazement, 
thnt so shrewrl Hnd cool-h('nded rt , ~ m  HS Mr. Bil'lu should deli-
I I t.e ~  ~  on f he floor of this House t.hat the principle of thiR Bill was 
one of Imperial PrefereD(lc. One thini!' t·hat, hllE! been made clear in the 
whole dehote is this, thllt most of the "'penkerl' 8eem to objnct. not so much 
to 1\ JiWt> preferentinl treatment t.o Lancashire but to committing t.his 
(·ountry to the polICY of ImperiAl PrefcreDele. I think. Sir, that the 
Honourablf' the f'ommeree M('mbel' in the ('ourse of his masterlY statemenil 
in introducing-this Bill made it absolutely clear t.bat t.be principle under-
l:vinJ,\' thjfl Rill WIIR not one of I mperia.1 Pt'eference, but temporary protec. 
tinn for thl' indigenollfl ('otton ~t . In spite of this fact, certain 
MembeJ'l'l of t.hiFl Houflf.I wnnt, to cut their noses to Rpite their faces. It is 
Itn nttituoe which it iR very difficult to understand. This premier industry, 
which hAs n, greAter f'laim and bet.ter "title to be cnlled It nationa.l industry 
than what my friend Mr. Chaman Lull profesRes posing as 0. labour leader, 
thiR nat.ional F t~  is on the verge of collapse. When in reaponse to 
th(' lll'g'ent need of the !'Iituo.tion Bnd to the exprcRsed desire of the people 
0f t.hiA country, the Government want to ~ in a. mf'asul'e which gives 
!'IOJn(' liWe protertion. T flsk Pnndit M Bdan Mohan MaJaviyn. whether it 
i..; pnt.riot.i« T nFlk Mr. nirlnwhethet it. is u t~ e. t·o t;non I'01tnd nnd 

~  tllnt WI' shall have nothing' to do with it whatever, because this 
me ~u c, whilp it giVf'R t ~  to ollr ~  in('iof'ntnlly. giveR 8 }ittlf' 
pr('1er('\n('(\ to TJBnCBshire. 

Ifr. Gh&Dlhy&ID Du Blrla: It iR pntrioMc, thol1gn it mav not be buai-
~  in t.hc ignoble R('\nRe. . 

IIr. :R.. S. Sarma: T !\Tn putting it on both grol1ndR. Talkin'!' about pre-
fC'rl'n(,l>, mnv I nRlf whllt cloeR this preferenc.e amount tb? The Hono1lrahle 
HIP T.cnder of the OppoFlition, whom we are n11 80 happy to see back in 
hi!': Rent tM!': nft.emoon. in n Flpeech. aomirnhlf' nlikp for it", tone, temper 
"n(l hrcvih'. but vitiated bv conc1l1slonf! to whiefi. his Ill'cmments ,1id not 
It':111 mMP n gT('at.point. of-the fRet; lind even deplored that the Govem-
l'1"t1t of Tnllin flho111d hn,'p p."one I~  11"on their' original proposalLII at t.he 
j,j(l(lit1g' of thf' t ~  t ~ met t. 
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PaneK'Madan JlobaD Malaviya (Allahlibad and Jhansi Divisions: Non· 
Muhammadan Hural) : I never said that it wal done at the bidding of 
the British Government. 

Mr. B. S. Sarma: I understood the Honourable Pandit to say that the 
Oovel'llment gave up their original proposal as 0. result of Il. message which 
t}1(' British Government ",ent to the Government of Indil1 

" Pandlt 'l[adan KohAn Jlalaviya: I made it olear that it is the Govern-
mllnt of India who started the proposal. His Ma.jest'y·s Government did 
not suggest it. 'l'his is borne out, by t,he telegram t,oday, containing a state· 
ment by Mr. Benn, thnt the proposaJ originated in India. 

JIl. B. S. Sanna: J never said, Sir, that the Honourable Pandit said 
tbat this proposal originated from the Government at home, hut tha.t the 
(Jovernment of India bad certain projlosnls of t e~  own which were later 
on changed bflCBuse of the c mm c t~ fl'Om the Home Government. 
That is what I think he said, 1 d() not think he is justified in saying that 
the Government of India have reaIly altered t.heir proposal to any appre· 
ciable ext,ent.. Let us see what, the Government proposal was in the 
beginning. Their original proposal waR to hrwe a Hi ,ppr cent.. revenue duty 
"n 1\11 Hotton goods and Il dut.Y of 8i Rnnll!'l per pound on all grey goods, 

e! e ~ e of their country of their origin. H WfiS at t.his st,age that, Q 

e ~e came from the British Cabinet to tJlC Government of India., ami 
if t,he Honourable Memvers will read that mess/lge eA.rdnlly, tbey will see 
thnt the Authors of the message have beAn animated as much by a desire. 
to sllve Lancashire t,o somc extent, from the impending losses as to establish 
the fiRclIl autonomy convention and place i1. on H pedestal from which it, 
Mnnot be dislodged. And the procedure that, was adopted by Mr. Ramsay 
Macdonald's Government in this connection is of Clonsiderable politwal im· 
portance and significance. Once this nonvention has been established and 
Mcepted by the Britisb Government. I t.hink. whnt,ever may be the party 
that may come into power in the future, it will he very difficult to te e ~ 
with the principle now established. Antl how did the Government of India 
l'Gspond t,o this unprecedented appeal from the Rrit.ish Government to which, 
nil Mr. Jinnah again pointed out this morning, our Government are still 
RlRtutOril.V subordinate? Did they give up thc idf'a of increasing the dut,y 
fr.om 11 to 15 ,per cent,? No; certainly not . 

. :Mr. M. It. Acharya (South Arcot cnm Chinglepllf,: "Non·MnhnmmMan 
Rural): They were not asked to give it up . 

. JIr. :a. S. Sarma: They did not make nnv suggestion at all. TlieY'only 
roade an appeal and the Government of India said .... 

:Mr .•• It. Acharya: The Govflmment. (If Indio wpre not, Mked t.o giVf'i 

\I P the proposal. 

:Mr. ':a. S. Sarma: The Govemment, of I nelin dearly IInid t,hat,. . . 

The Bou01l1'able Sir George :Rainy: May I intervene, Sir. My Honour-
",ble friend, Mr. AchBrya, has not understood the position. The ~ge t  
in the mes8&ge frOm the CRbinp,t, WSFl that, the Government, of Ind1s should 
nbRndon its proposals. ' 
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lIr .... S. Barma: The Govel'!llrlent of India said that Indian interes$s 
Wbre to be considered first. But what did the Governmsnt of India decide 
in yiewof the lmprecedented character of the appeal and in view of the 
I ec ~ circumstances of the stliuation? They decided to have a revenue 
duty ol 15 per cent. on all foreign cotton goods and an addit.ional duty of 
5 per cent. und fi minimum of 31 annaa per pound on all goods of non. 
British origin. And if the amendment of Mr. I ~ is accepted by t~e 
Honourable the Commerce Member, who has already given It. hint that he 
was going to accept it, this alleged preference will be still further whittled 
down. The present position is this, that the original position of ~ e Govern· 
ment of India stands, that there should be a 15 per cent. duty on all cotton 
goodS', plus III annas duty per pound on all goods coming from any 
country. That is the original position and tliat stands. Over and above 
that, the Government have decided to help Bombay by the.jmposition 
of an additional 5 per cent. dub'_ OD:'. non·British goods'; and this 5 per 
cent. duty does not affect the class of goods in which there is any great 
<'.ompetition between Great Britain and India. With the exception of 
this additionHI advantage to Britain against J8Ipan to. some extent, there 
has not been shown any preference to her. Thcrefore, Sir, I submit tha.t the 
original proposal of the Governrrient of. India stands. The Honourable 
Pandit Madan Mohan Malaviya the other day spoke eulogistically and 
Also very affectionately !lbout J apon and deprecated any sort of discrimi· 
natory legislation aga.inRt Japan. I do not understand, Sir, why the 
Honourable Pundit, should be overflowing- with so much affection for 
Japan? 

Pandlt Kadan Kohan lIalavi,.: Why should it not be? 

JIr. :a. S. Sarma: It is because of this, Sir, that whatever we may say 
shout the exploita.tion of our industries by the Europea.D.s, you cannot 
get awa.y from the fact that they have given a lot of money for various 
'public benefactions in this country and also many contributions ha.ve 
been made by the European merchants in this country towards the con-
. stnwtiou of hospituls, and similar cha.ritable institutions. I do not 
think even an yen has ever been paid by any Japanese firm for any 
public cause in this country. 

With regard to the incident referred to by Mr. Neogy just now, name-
ly, the circulation of a pamphlet on behalf of a foreign nation in the 
lobbv, I YUv;;elf wunted to refer t.o it. With thnt sweet reasonableness and 
with' that 'great passion for conciliation and e~~~ .t  qualities, 
for whioh the amiable leader of the European Group has now become 
very famous, he did not proceed with the matter further, and when you, 
Mr. President, asked him what his complaint was, he simply said that 
it was undesirable. I think, Sir, it is much more than undesirable. I 
say it is an insult to this House, it is an insult to the private Members of 
·this House that any agent of a foreign nation should send 8.\ representa· 
tive for the purpose of doing propaganda work in the lobby of this House 
ana when lily Honourable friend Mr. Neogy asked. 

Kr. President: I suppose they can do so in the lobby against the 
Pl'esident. 
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Kr. B. S. Sarma: Well, Sir, I know that l'roP'8ando" ~g.  the 
President has ~ . going on outside and I have some responsibility for .. , 
+hat. ~t if }t ,JI,'·.6&id tha. g ~  been conducted; ~e tp& 
~~ , , in t.he wtfy of distribution ()f pltlnphlets or anything like that., 
IIgainst the President, I tu.ke this opportunit.y of contradicting1it ~  
all the emphasis thut I CUll COUllllHUd. If We find. 8il', thut, allyone, 
,however exalted he ,Jllay be, has done an,},thing wrong, I think in the 
~ c interests, as Ii j('urnillist or as a public nHm or as 8 Member of 
~ ~ u e, we are entitled to carryon whatever propaganda we like 
outside th.is House. Well, Si,r,;'I. was saying iliut the agent of the 
Japanese 1llld !:lent a man to thilNohby of this House who, in spite of the 
contradiction of my Honourable friend, Minn Mohammad Shah Nawaz, 
t,he other day. has called hirilself4J:le accredited agent of the Central 
MuslirQ.,J,>IJrlY. . • 

~ ~ .. - ~ ., 
1I1an lIohaDlmad. Shah Ifawa .. ~. Sir. I entireh-' den,- he is our 

rtlpresentative. . . •. ," Kr. B. S. SU'Pl&: But that is what he represents. . ... 
JI1&D Mohammad Shah lfawII: The Central Muslim Party hai nothing 

{'o do with the distribution of' the pamphlet. 

lIr. B. S. Sarma: The contradiction that my Honourable friend Mian 
Mohorumad Shah N aw&z gatte was this, that that particulal' pamphlet 
was not distributed in the lobby at the instance of the Central Muslim 
flart.v. 

lIian lIohammad Shah IfawaI: I say that be was not our agent and 
t,}lat the Vllmphlet was not digtributed at tLc instance of the Central 
Muslim Part-y. Will the Honourable Member, Mr. Sarma, accept my 
c:(jnt.radiction? 

lIIr. B. S. Sarma: Why should my Honourable friend be so excited? 
I have seen my Honourable friend at Simla getting much excited over 
the Sarda Act. Perhaps he does not understand that I am not, challeng-
ing his statement. I have accepted his statement that no Member of 
the Central Muslim Party distributed it. What I said wa!'; t,hat eo person 
who calle<i himself the agent of the Central M URI im Party disl ributed thai; 
pamphlet. 

1Ir. lIuhammad YamiJl Khan: Certainly not. He was not our agent. 

IIr. R. S, Sarma:1lt any rate the fact remains that a man who posed 
u.s !'ul'h, and who was<going about the lobby a.nd who probably had the 
u ~ t  to say that he was the agent of the Centra.l Muslim Peony. and 

whc is also seen frequently in the precinets of the Chamber. dillt.ributeci 
t.~ 'pamphlet . . . . 

iliaD lIohamm&4 Shah KaWai: Probably he was Mr. Sarma's agent. 
He WQS not the agent of t~e Central Muslim Parly. 

JIr, B. S. Sarma: I take the assurance of my Honourable friend. But, 
Sir, it is simply ridiculous that anybody who' is uncoonectedwith t~ . 
House should undertake any Bort of propaga.nda. on behalf of. {WOlF 
nation in t.he lobby of this House and it is an insult to this House . 



. 
THE (0'1'1'0:.1 TEX1'1U: I:\Dl'STItY (PIWTECTJU=-) m ~. 2461 

Lieut.-Colonel ~. A. J. Gidney ();ominated: Anglo-Indians): He 
opt,nl.y HaiJ he \\":h; an agent. •. 

:Mim Moh&mmad Shah Nawaz: Agent fol' what 'purpose? This ~

• called.agent was never uutllOrised La circulate tllO IHlmj'lhlet.. In point of 
fad, when the pamphlet WitS dist,ributed, the House WIlR not sitting. 

Mr. R. S. Sarma: If a fureign naLion \\',mls 41 1'0j)resent anyliling to 
tills (iuvenllllent affecting kgi,;iution, 1 think the unly wI),Y of doing that 
is for I,helll tu l'cprer-,cu(, airedly to the (iovel'luuent of Ihis country, and 
not to intluenec ]ll'ivltte Members of·this HouRe. ·It is one thing for 
eminent J apnllese lIlembers residing in-this countr." to be a]Jo\H·d the 
proud privilege of gilting ill t hl' Dlstinguighed \' isitors' G ullery ", 

Mr. President: Order, order. 'l'bn Honourable :\lelllber is not entitled 
tel refer to visitors ~ tt g in th9 \' iRitors' U aJJery. Ht: ougbl. to know 
the rules of the House. ~. ' 

Pandit Madan Mohan Malaviya: Apologise." 

Mr. R. S. Sarma: 1 am sorry, Sir, 1 referred to them. I bow to your 
ruling. When we Bee, Sir, that the:;e people ure tr')'iug to intluence 
private Mellluers of thi., Huuse, I submit, ~ , that that is Ii thing that 
should not ue allowed. 

Several Honourable Members: Wh'y:' Whut is wroug1 

Mr. R. S. Sarma: 1 wunt to say u ~  \\ith ft'glll'd to Mr. Uhlli:nu\,i's 
bpeel:h and Iw lllll.de u great point of quoting. and 1 think other li4jJeukera 
t.lbo quoted frOlll tile speech of Mr. D. P. l\.llIlitau. It wus vcry pleut3<lnt 
to heal' that, at least once, Mr. Ghuzlluvi thought fib to quote from Mr. 
Khll.itan, fro ILl his ;;peedl which he delivered Ill, the Indian Chamber, and 
he >':tid tha\' it, IlJ'csl'nled the yicw oJ t,he Indinn u e ~ me  generally; 
:ll Calcutta about this Bill. 1 beg to differ from him. I do not want to 
pursue the lllatt.er further, exeept to sa'y this. that the House may put 
any value it lili:L's upon the Htatelllcnt of ;\Ir. Khuitan after knowing that 
the linn of \Ir. Khaitan if> the Agents of a lL·uding Japrmesc firm in thi. 
('ouutry. 

Mr. B. Das: I was quoting him as tbe 
Merchant,,' UilulIlber of Calcutta tlUd not us 
.J ilpllnese finn. 

Presidenl of the Iudian 
rupresentati ve of a eity 

)[r. R. S. Sarma: Sir, 1 want to SIlY tI word regarding my Honourable 
friend Diwun Challlan Lall's Rpeeeh. ~  Honouraule friend Diwan 
Chaman Ltdl does not, seem to attuch very ~c  importance to the 
Labour Commission, of which he is such u distinguished Member, as in 
his opinion the best wa'y of ameliorut,ing the gril!VanCes of labour was to 
allow t ~ mill indust.ry to die It D:lt\ll'1I1 dL,,'th. 1n listening to his speech, 
.... ·hich was very much appreciated uotil on the tloor of this House and in 
tbl·PresH, I was very much regretting tlw wcalth of wusted eloquenet' 
t'lpent in trying to kill the dying. My Honourable friend, Diwan Chaman 
Lall, WR8 telling Mr. Mody that, if he ('auld prove that thiR WIlS a national 
indUl'ltry, he would support it. And one of the tests of national industry, 
he said, was that they mUAI tpay 50 to 70 per cent. of t t~  profits to 
lubollr. 1 do not know whether Ill\' Honourable, friend, Diwnn Chaman 
,Lall, can quote one single instance' in the "'hole world of any national 
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industry which pays a,nything like 50 to 70 percent. of their profits to·' 
labour. I am williDg to wait for his answer for another six montha, and 
;the does not know the answer now, he Cl'an investigate when he, next· 
goes to England, not at his own expense, but at the expense of the poor' 
taxpayer of India, at the expense of the poor consumer, for whom he shed 
lIuch copious crocodile .... tears the other day. 

~ 

DlwaD 0hamaD Lall: On a point of Ipersonal explanation. May I 
remind my Honourable friend that, in his eloquence, he is forgetting the-
main point.. The main point of my speech was not that it was a national 
industry or that it would be a national industry if it pays 50 to 70 per' 
cent.:. But that it would be a national industry if it was na.tionalised. 

Xr. B. •. S. Sarma: From his speech, it was very evident that if Mr. 
M.ody coUld give ~ m the assurance thai they would pay 50 to 70 per' 
cent. he would be willing to support this Bill. 

Diwan Ohaman w: I have already c ~ cte  that statement ob, 
the floor of this House. Tlie Honourable Member evidently has not heard 
what was said OD the floor of this House. or else he is deliberately not 
following me I cannot hehp his ignorance. 

Mr. Presiden\: Order, order. The Honourable Member was probably 
not present in the House at thct.. time. 

Mr. It. S. Sarma: Well, Sir, I support this Bill in the hope tha.t this 
Ar-t will help the Bombay industry and will enaole the millowners to, 
put. their house in order and tide over the present crisis, and that it will 
enable our great national industr,Y to 'stand on Hs own legs and face 
world competition. (Applause.) 

The Assembly then adjourned WI Eleven of the Clock on Wednesday. 
the 26th March. 1930. 
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